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MR. DEPUTY-SPEAKER : It not a
question of a verbal reply, So, be should
have submitted a full statement to the chair
before making it. That is one point. Then,
he has referred to the letter or opin-
jon of the Attorney-General, Hew ill
have to place it on the Table of the House,
He can give the full statement even
tomorrow, Then alone we will proceed
with the matter,

SHRI M. YUNUS SALEEM : Iam
sorry, | could not do it today, It will be
done tomorrow,

13,02 hrs.

"BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

MR. DEPUTY : I want to make one
announcement about this Bill. Though we
bad allotted only four hours for the clause
by clause consideration of this Bill, we have
already exchausted 3 hours and 25 minutes
on two clauses alope. It is an importanot
measure and guillotine is the last desperate
remedy which 1 do not want to follow. So,
1 would make one suggestion. Afier lunch
hour when we take up the clauses various
parties should concentrate their attention on
those clauses and points with which they
are vitally concerned. In that case, theie
will be no overlapping. In that way alone
we can conclude a major portion of the
work today. Government have given notice
of some amendments now.

SHRI SURENDRANATH DWIVEDY
(Kendrapara) : They are debarred.

MR. DEPUTY-SPEAKER : 1 will per-
mit them with this condition that those
clauses to which amendments have been
given potice will be held over and debated
tomorrow, because full notice must be
there,

SHRI N. DANDEKER (Jamnagar) :
Sir, I iniend challenging some of those
amendments, given notize of by the govern-
ment, under rule 80 (i) of the Rulesof
Procedure.

MR. DEPUTY-SPEAKER : That can
be done only when the amendmenis come
before the House.
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SHRI N. DANDEKER : I am giving
advance notice so that you may give me an
opportunity to do that at the proper time,

MR. DEPUTY-SPEAKER : We will not
dispose of those clauses today, because 1 am
permitting those amendments, Those clauses
and amendments will be held over till to-
morrow. The rest of the clause by clause
consideration will be concluded today. The
third reading will be take up tomorrow.

SHRI N, DANDEKER : Sir, you have
stated that some of the amendments given
notice of by the government will be consi-
dered tomorrow. But they will certainly
affect some of the amendments that are
going to be considered today to other
clauses,

MR. DEPUTY-SPEAKER : I have
already told the Law Minister that the con-
sequential results of the present amendments
must be taken inte consideration while

other clauses are being debated. That will
be done.

I would appeal to members to help the
chair to see that within the three hours that
are at our disposal we conclude every clause
except those where fresh amendments have
been given notice. I would inform the Law
Minister that as a consequence of these
fresh amendments if certain modifications
are called for to the other clauses, he should
be prepared for them after the lunch hour.
He should be well-prepared for them, Now
we will adjourn for lunch.

13.05 hrs.

The Lok Sabha adjourned for Lunch till
Fourteen of the Clock

The Lok Sabha re-assembled after
Lunch at four minutes past
Fourteen of the Clock.

[ SHRI VASUDEVAN NAIR in the Chair ]

BANKING COMPANIES (ACQUISI-
TION AND TRANSFER OF UNDER-
TAKINGS) BILL—Contd.

Clause 4—(Undertaking of existing
banks to vest on corresponding
new banks.)

SHRI S. S. KOTHARI (Mandsaur) :
Sir, I move ;
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Page 3.—

ofter line 3, inserr—

“Provided that the Central Govern-
ment shall constitute a Central Board
of Banking which shall control, direct
and coordinate the management and
operations of the new banks.” (210)

SHRIMATI 1LA PALCHOUDHURI
(Kishnagar) : Sir, I move :

Page 3, line 1.—
afrer “of" inserr—

“and all shares and debentures issued
and/or held by (347)

MR. CHAIRMAN : There is a Govern-
ment amendment to clause 4.

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P. C.
SETHI) : 1 am not moving my amendment
(No. 120),

MR. CHAIRMAN : Then, there is an
amendment in the name of Shri Somani, He
is absent.

SHRI S. S, KOTHARI : Sir, the activi-
ties of the new banks have to be co-ordinated
and for this purpose there must be a central
authority constituted of a Central Board of
Banking, just as there is a Controller of
Insurance or the Company Law Board.

Such a Central Board is necessary in
order that it may look afier the formulation
of banking policy ; give direction and
guidance to these banks from time to time ;
control their functioning and coordinate their
activities. This would also be the authority
with wheih they will file their returns, etc.
and the Board will also control and pull
them up, if they do not act in a proper
manner consistent with Government policy.
Besides that. the returns that would be
submitted by the new banks will also have
to be serutinised properly.

In all these respects, in my opinion, the
Central Board is necessary. Somebody
may say that the Resarve Bank is there. It
is precisly leecause the bureaucratisation
that is represented by the Reserve Bank is
to be avoided and we have to introduce

SRAVANA 9, 1891 (S4KA)

Transfer of 214

Utidertatings) Bill
an element of professional management and
control that it is ncessary that the Central
Board of Banking should be constituted.
A professional banker should be made the
Chairman of the Central Board, so that we
have the least amount of bureaucratsation
and thar would assist in fulfilling the pur-
pose of nationalisation.  Otherwise, what
will be the difference between social control
and nationalisation if the same policies are
pursued, if the control is in the hands of
the same bureaucrats, the some Reserve
Bank officials ? Therefore, in order to obvi-
ate such bureaucratic control and to ensure
that the new banks to adhere Government
policy, that the new direction that is given
to Government banking policy is pursued
properly by the new banks, the Central
Board of Banking is absolutely necessary.
Therefore, I would urge upon the Govern-
ment (o accept it.

SHRIMATI ILA PALCHOUDHURI :
Mr, Chairman, Sir, I commend this amend-
ment to the House. It is a very simple
one. It is from the point of view of making
the clause more specific. My amendment
is to insert “‘and all shares and debentures
issued and/or held by in clause 4, on p. 3.
Unless it is made as specific as possible,
some loophole might be left and the
very object of nationalisation may be jeopar-
dised.

There is one other point. My amend-
ment to clause 5 is just consequential and
and my amendment to clause 6 is from a
point of view that Government must also
take into consideration. It is that cash
must be given as compensation. We all
welcome this Bill. But in West Bengal,
particularly, lately, as you have seen, many
things have cropped up and ever afier this
bank nationalisation Bill. Many people have
been deprived of land, fisheries, etc, by
forcible occupation. Thousands of people
have been thrown out of employment. Now,
compensation is 1o be paid as per clause 6
and 1 would say my amendment should be
accepted and Rs. SO0 should be given in
cash. It would then certainly have some

" effect of ameliorating the grievances of these

people. 1 would also commeand to the Trea-
sury Benches that although it is a fact that
perhaps Rs. 10 crores is easier to give to
an entrepreneur across the table then Rs.
1 crore to 50,000 farmers, It is more
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[ Shri 5. 5. Kothari ]

difficult to do this. The machinery must be
evolved so that the benefit of the national-
isation percolates to the lowest strata of
the farmers. If that is not done, then the
whole object of this Bill as stated in the
Objects and Reasons of the Bill will not be
served.

When the Opposition Members and Shri
Dange welcomed this Bill, 1 thought of a
saying in Bengali :

A g ARAH

When the evill spirits take the name of

Rama, they are delivered from their State
of evil spirits. Now, the Communist
Party has also congratulated the Congress
Party on taking up this measure. I hope
this measure will serve the purpose which it
richly deserves.

There are one or two points that I
‘would like to bring to the notice of the
hon, Minister...

MR. CHAIRMAN : We do not have a
general discussion at this stage.

SHRIMATI ILA PALCHOUDHURI : But
everybody has spoken about everything.

MR CHAIRMAN : The hon, Member,
I am sure, must have heard the Deputy-
Speaker saying in the morning that the time
allotted for the second reading was almost
over, '

SHRIMATI 1LA PALCHOUDHURI :
1 shall conclude in j_ust two minutes,

. 1 would put it to the hon. Minister that
there are certain things which vitally need
to be done, and in countries like Malaysia
where they do not like natiopalised banks
operating, ncgotiations must start at once
80 that some viable agreement could be
reached, because otherwise, the persons
working in those banks would not only be
rendered homeless but rend jobless too. So,
the negotiations must be taken up at once,

I would also stress that the whole benefit
should go to the poor farmer, The hon,
Food Minister himself has ‘said that about
Rs, 500 crores will be peeded for farm
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implements, Let that come out of this Rs,
2700 crores, that will b made available to
Government now, Let us not hear that there
is “no money with the Central Government”*
to make farm implements for the benefit
of the poor farmer, Otherwise, the rich
landlords, or to use the Russian phrase,
““kulaks” who are now replacing the zam-
indari system will get the benefit,
It is really to be seen that the very
poorest farmer with one acre or half an
acre of land gets the benefit of nationali-
sation,

| hope my amendments will commend
themselves to the House, particularly the
one where I have suggested that Rs. 5000
should be paid in cash at once to those
who may have some assets in these 14
banks, and want to siart some new venture
after having been thrown out of employ-
ment, as far instance, from land and fisheries
in West Bengal,

THE MINISTER OF LAW AND
SOCIAL WELFARE (SHR1 GOVINDA
MENON) : Shri §.S. Kothari wants a central
board to be appointed to co.ordinate etc,
the work of these 14 banks which have been
taken over. I amn not opposing the idea,
1 am sure the hon. Member and the House
heard the Prime Minister saying that a
scheme would be framed for the manage-
ment of these banks, and in clause 13,
there is a refarence to that scheme, and,
therefore, 1 would suggest to the, hon,’
Member to raise that matter when that
scheme comes up.

Regarding Shrimati 1la Palchoudhuri’s
amendment, I would say that she wants
not only the undertaking but also the shares
and debentures issued or held by the under-
taking should be taken. The , debentyres
issued by a bank are liabilities of the bank
and therefore, they will come wunder
liabilities which are taken over.

SHRIMATI ILA PALCHOUDHURI :
Liabilities are also to be taken along with
assets.

SHR! GOVINDA MENON : Assets
are being taken ; shares held by the banks
are also assets of the bank and they are
taken over. The shares issued by the bank
are taken over. That is what was coveréd
by Shri P. C. Sethi's amendment, that is,
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Government will be taking the shares also.
It was thought that it would be superfluous;
when the entire undertaking is being taken
and the value of the undertaking is being
given, a provision to purchase the share was
thought to be superfluous and, therefore, we
have not put it forward. So, these two
amendments are not necessary and [ would
pray that they may be withdrawn.

SHRI S.S. KOTHARI : In view of
the Law Minister’s assurance that a Central
Board would be included in the scheme...

SHRI GOVINDA MEMON : T did not
say that. I said that that was a matter
which could be considered.

SHRI S. S. KOTHARL: In view of
that assurance, I seck leave of the House to
withdraw my amendment.

SHRIMATI ILA PALCHOUDHURI :
If the hon. Minister will give some thought
10 the cootents of my amendment, I am
willing to withdraw my amendment. I
would also like him to give thought to the
idea of giving cash compensation.

1 seek leave of the House to withdraw

my amendment.

Amendments Nos. 210 and 347 were, by leave,
withdrawn,

MR. CHAIRMAN : The question is :
“That clause 4 stand part of the Bill",
The motion was adopted.
Clause 4 was added to the Bill.

Clause 5— (General effect of vesting)

SHRI BHOGENDRA JHA (Jainagar) :
beg to move

Paée 3, after line 47, insert—

“Provided that all ihe credit advances
committed by the ‘existing banks’
shall be thoroughly scrutinised by the
corresponding new banks and recalled
if not found in consonance with new
policies and priorities.”  (48)
SHRIP. C. SETHI : 1 beg to mave:

Page 3, line 13, afrer ‘liabilities’ insers
_*(includipg contingent liabilities}” (121)
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Page 3, line 24, for “winding up the
affairs of that bank™, substiture “transferring
such assets and discharging such liabilities.”

(122)

Page 3, lines 20 and 30, omir “in con-
nection therewith™, (123}

Sir, I am not moving my amendment
No. 124,

MR. CHAIRMAN : These amendments
are now before the House.

ot Wt W gAmfT oY, AT oa
H9197 &, 394 A AN @A g W@
Wl ar 3gme axfms ad
g dw s s g, o9 @A
ofa & fac o sus! oz s & fag
¥4 gg qaraw &1 fafa @5 ot gEer
@A, wILag N @ W fe 7Q
aWwF g a1 TR YT FY
gogT Ag ¢

“Provided that all the credit advances

committed by the ‘exisiing banks’

shall be thoroughly scrutinised by

the corresponding new banks and

recalled if not found in conso-

pance with new policies and priori-

ties.”,
ag @ zafaq g3 gar § fr
19 ardE &1 weqRy W gur AfF
18,17, 16 ZT 15 ardt@ # &g &7
fer wuw & fas s g dE,—I17-18
aritEi &1 d3% gig, W 1 wIrgd
A g€ 2, dardx ¥ &g afew sma
g Faf & fagr qar & @1 ag sfaede
g1 99T & | S F A H FYU g qWET
g oy fe o 9w at dmAae
g% & 74ifF 24 qrdie F1 @@geaa a1 fa
ZIZT FT AWAIX §, FF AMEATT IWE-
W F1 faQy w2ar w@r ...

SHRI S.S. KOTHARI : On a point

of order. How does he say that The Srares-
man is Tata’s paper ? '
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SHRI BHOGENDRA JHA : If he has
got inner_ knowledge he will know it. If
he contradicts it, 1 have no objection,

SHRI PILOO MODY
he contradicts it.

(Godhra) : Yes,

SHRI BHOGENDRA JHA : He seems
to be a better authority.

ar @emga Y g A w1 faw e
¢, s ¥ faast & f5 951 F 5 g@R
¥ F AIZ FIC@! § IAFT AT q90
fgear, Aa-atars  sqmm oeE sfaze
gaFrg "R A Ffazw & Fwr
IHI,A G AT ], A5 H A1 &Y
o FEA T g1 GaT AT |

“All the credit advances commitied
hy the existing banks shall be
thoroughly scrutinised by the corres-
ponding new banks and recalled if
not found in consonance with new
policies and priorities,”.

at ga¥ ag 9 F@ AT g AT T
@ WA | YA Ag gaTE SEr &
g Hazg g Foamrsarg s fafg
T gEHT WIFTT FLA AT TS F 1
JuogmmE & & AL Emyd #1 EFER
w1

SHRI P, C. SETHI : With regard to
amendment No. 124 to clause 5 (1), it seeks
make it clear that liabilities include contin-
gent liabilities also. That is why I am
secking your permission to insert afier
‘liabilities’ *including contingent liabilities’,
Contingent liabilities are those which are
liable to arise in future.

As far as amendment No. 122 is con-
cerned, sub-clause 2 of clause 5, deals with
the question of vesting of all assets and
transfers of all assets and liabilities of any
foreign branch of an existing bank, where
such vesting or transfer to the new bank
as envisaged in the Bill cannot take place
in accordance with the law of that country.
As the intention of the expression ‘winding
up’ is to transfer the assets and liabilities
of the existing baok to the new bank for
actual transfer deeds, it has been felt that
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the position may be clarified through the
proposed amendment. The amendment
seeks to substitute the words ‘transferring
such assets and discharging such liabilities’
in place of the words ‘winding up the
affairs of that bank’.

Amendment No. 123 is only a verbal
amendment. As I have said already, I
have not moved amendment No. 124,

SHRI N. DANDEKER (Jamnagar) : I
object to amendment No. 121 concerning
the inclusion of contingent liabilities. As

" the hon. Minister has just explained, contin-

gent liabilities are liabilities which are not
present liabilities, but liabilities which may
arise in future in respect of past transactions.
I see nothiog in the Second Schedule as
regards the valuation of contingent liabilities.
That is the first objection that I have.

The second and more important objec-
tion is that, if contingent liabilities are to
be included among the liabilities taken over
and, therefore, going to reduce the net value
of the assets taken over, then certainly I
cannot see why Government have not
included among the assets the intangible
assets, There are several intangible assets,
some of the simplest examples being the
tenancy rights and things of that kind. I
see nothing in this that says that intangible
assets are to be included. This seems totally
contradictory to talk on the one hand of
including contingent liabilities and on the
other hand of nothing about intangible
assets. As a person connected with financial
affairs, 1 admit that there are such things
as contingent liabilities, that is to say, a
situation may arise in relation to a present
asset which, in future, may be contingently
found to be not worth what it is supposed
to be at present. But the whole scheme of
valuation of assets and liabilities is in
praesenti, as at the date of acquisition which
is the date on which the Act comes into
operation. I canoot see, on the date of the
Act coming into operation, how liabilities
which are not liabililies now and which
may . hereafter become liabilities—this is
one of the calculated commercial risks ons
has to take when one takes over an undertak-
ing—are to be deducted on the one hand and
one on the other, why intangible assets of
kinds which, I am sure, the Finance Minis-
ter and certainly the Reserve Bank of India
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would be aware of, are not being included.
I oppose the inclusion of contingent
liabilities.

‘SRAVANA 9,

st gFR 9 wEAM (I5HA) © WA
guIATL oA ¥ Y@ g & wAArm fam
AT Y Wedqd FAx AT § 1 ar
3% wfgw 5 ag |37 § w9137 Y |
TRIT FTAT a1 A3 FT |

st wy fawd ((gAT) @ Fuw s
9T U wATHE 41, § @I FH § GEAr
qr | adf, agf gEl FE 9T WU
wHEHz § |

SHRI SHEQO NARAIN (Basti) : I want
to submit .

MR. CHAIRMAN : Let us not waste
the time of the House on these matters,

SHR[ SHEO NARAIN: You tell the
other Member also.

MR. CHAIRMAN : Yes; 1
him also.

request

st gwN v ®GET 98 99T FT
T &) wE F1E e NFT a7 Jrar gl g,
FARET T 98 WE |

MR. CHAIRMAN : Order, please,

SHRI GOVINDA MENON: I am
accepting the amendments moved by Mr,
Sethi and in doing so would like to speak
one or two words about what Mr Dandeker
said. He objecis to contingent liabilities
being included in the liabilities of the
company, i.e., in 5 (1), *...and shall also be
deemed to include all borrowings, liabilities
and contingent liabilities’. I hope that you
will agree that when the entire assets and
Jiabilities of the banks are being valued
and the difference between the assets and
the liabilities is being proposed to be given
as compensation, unless contingent liabilities
are also taken into account, it will lead to
a very incongruous situation.

The hon. Member spoke about assets.
1 hope that he would refer to it when the
definition of *assets’ given in the Second
Schedule to this Bill is taken up,

1891 (SAKA) Transfer of
Undertakings) Bill
SHRI N. DANDEKER : Perhaps I have
not explained adequately, for the understand-
ing of the Law Minister, what I have in
view. Things like debts have to be valued
according to Schedule at their realisable
value. In other words, all the assets are to
be properly valued —we shall assume for the
moment—according to the Second Schedule,
What is this contingent liability that is
being thought of in those circumstances,
I really do not understand, because, Mr.
Sethi while moving this did speak about
liabilities which may arise in future. If
you are acquiring an undertaking as of a
given date, Ireally do not see how liabili-
ties which may arise in future in respect of
past transactions—and they may well arise
because of mishanding of past transactions
after the undertaking have been taken over—
are being included when the assets are
being properly valued which is, 1 suppose,
admitted under the Second Schedule.
Whatever objection I may have, the Govern-
ment's proposal will result in a proper
valuation of the assets. When the proper
valuation of assets has taken place and a
proper allowance for liabilities has taken
place. there is no room for any future
liabilitiy that may arise. Ido not know
how or what will happen to these future
liabilities that may arise 10 years later, or
may not arise at all in relation to a transac-
tion which is presently merely a contingent
liability in the technical sense of the term.
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Am ] to understand that even after a
proper valuation of liabilities and assets,
once again some kind of contingent liabilities
is likely to be deducted ?

SHRI S, 5. KOTHARI : If the Minister
refers to “the present value of contingent
liabilities’ it may make some sense. 1f you
you simply value contingent liabilities as
they are in the form of Motes an Accounts,
mean over-valuation of liabilites. The
contingent liability arises only on some
contingency occurring.  If that contingency
does not occur, the contingent liability may
not arise at all, Therefore, an estimate
must be made of the present value, if at all.
If the Government wants to include contin-
gent liability, let them take the present
estimated value of the contipgent liability.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) What are the contingencies
he has in view 7
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SHRI GOVINDA MENON : Shall I
try to illustrate 7 Suppose taking over is
taking place. Income-tex assessment may
not be over. lncome-tax assessment may
become a liability only a little later. 1Itis
a conotingent liability. Gratuity payable
to the staff of the concerns. That may
not be immediately payable. It may be a
contingent liability.

SHRI S.5. KOTHARI : The present
value of that.

SHRI GOVINDA MENON : This is
a matter of detail. Comiingent liability is
something a liability which occurs later.
But the sense of it is already there in the
affairs of the bank and unless the words
‘contingent liability’ are mentioned, it will
lead to an incongruous situation.

SHRI 8. S. KOTHARI : The officials
do not explain the correct position to the
Minister. The Minister must consult them
again.

MR. CHAIRMAN : You will agree
with me, you cannot go on arguing like
this. There must be an end to it.

SHRI GOVINDA MENON : Provided
that all credit advances submitted by the
exlsting bank shall be thoroughly scrutinised
by the corresponding new bank and regula-
ted. According to the new banks we can-
not regulate it immediately. It will all be
released. It will become part of the assets-
of the undertaking.

MR. CHAIRMAN : 1 will put amend-
ment 48 to clause 5 to the vote of tae
House.

Amendment No, 48 was put and negatived.

MR. CHAIRMAN : I shall mow put
amendments 121, 122 and 123 to the vote
of the House.

The questson is :

Page 3, line 13,—

after “liabilities™, insert

*(including contingent liabilities) ™ (121)
Page 3, line 24,—

for “winding up the affairs of that
bank™, substitute *‘tramsferring such
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assets and discharging such liabili-

ties 122)
Page 3, lires 29 and 30,—
omit *'in connection therewith” (123)

© The motion was adopted.

SHRI N. DANDEKER : I am assured
by the Deputy-Speaker on one thing. Some
of the amendments of Government which
have not yet come but may come tomorrow
and consequential upon the amendments that
are then given notice of, some of these we
are now dealing with may be affected. In
that case they will be taken up tomorrow.
This was the assurance given to us this very
morning that such clauses will be held over
till tomorrow. On some of the amendments
which he is bringing forward tomorrow,
we may have amendments to suggest and
1 cannot say what would be the repercus-
sions of those amendments on this clause.
In terms of the Deputy Speaker's assurance,
1 request that consideration of this clause
be postponed now.

MR. CHAIRMAN : Let us go ahead
with clause 5. As far as [ can understand,
the assurance of the Deputy Speaker was
that those clause for which there are new
amendments which are not already in the
hands of members will be held over.

SHRI' N DANDEKER : There may
be a consequential effsct upon this clause
on account of the amendments which may
come. 1 do not know what they are. So
this should be held over till tomorrow.

Shri Shakdher was here at that time and
I got this confirmed from him in regard to
the Deputy Speaker's assurance. 1 do not

know now what are the consequential
clauses that arc effected. 1 feel sure
that on «cl. 5 as it is mnow, there

will be consequential things that may have
to be considered, I do not know. Iam
only guessing. 1 cannot but be guessing
because I have no other basis to go upon
now in dealing with this matter.

SHRI GOVINDA MENON :
are no new amend ts to this cl

There

SHRI N. DANDEKER : But this clause
may be consequentially affected because of
the other amendments which are still to
come.
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SHRI GOVINDA MENON : In that
way, no clause can be put to vote,
SHRI P. RAMAMURTI (Madurai) :

Consequential amendment comes in this
way. If, for example, we pass an amendment
which ‘requires a consequently amendment
10 some other clause, than that particular
thing can be held over.

SHRI N. DANDEKER : He was not
here when the Deputy Speaker gave the
assurance.

SHRI GOVINDA MENON: Wiih
respect to cl, 5 or the contenis of cl. 5,
Government are not moving any further
amendments.

SHRI N. DANDEKER : Let me repeat
for the thousandth time. 1am talking of
consequential matters arising out of amend-
ments not before me now. If those amend-
ments were before me now and I find that
there are comsequential matters affecied in
cl. 5 then that cl. has to be held over.
The Deputy-Speaker has assured us that
such clauses would be held over,

SHRI GOVINDA MENON : [f that

generalisation were accepted, no clause can

. be put to vote. But I can assure you that

none of the other amendments which have

been tabled by Government will have any

consequential impact on the provisions of
cl. 5.

MR. CHAIRMAN : For the time be=
ing, on that assurance, let us proceed,

SHRI N. DANDEKER : Suppose they
have amendments to Schedule Two. Schedule
Two is obviously going to have a conseque-
ntial effect on cl. 5. If the Minister is going
to say that such amendments will not have
any effect on cl. 5, I am astonished.

MR. CHAIRMAN : The new amend-
ments are (o clause 6, 7, 8, 9and 21. There
are no amendments to Schdule Two. Any
way at this stage of the disposal of cl. 5,
that question does not arise.

SHRI N. DANDEKER : I got a
speciic clarification from the Deputy-
Sp cker in this matter, Even in regard to
cl. 6, the Minister says he is going to move
pew amendments. Clause 6 is a very
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important clause. If it has a consequential
effect on cl. 5, then the clause can be re-
worded. But unless | know what those
amendments are, 1 cannot proceed with it
now, With great respect, 1 should submit
that in the light of this consideration, cl. 5
must be held over until [ can =ee whether
there are any consequential amendments, 1
would like to suggest to cl. 5 because of
the amendments suggested to later clauses.
1 hope 1 am being clear., I hope I am not
overstating the assurance to Deputy-Speaker
gave,

MR. CHAIRMAN : Even ofter hear-
ing Mr. Dandekar again, I think we can
continue with clause 5 on the assurance
given by the Law Minister that the subse-
quent amendments do not have any bearing
on clause 5. As far as subsequent clauses
are concerned, let us discuss them and if
there are some concrete cases where conse-
quential changes are nceeded, we shall con-
sider them at that stage.. (fnrerruptions.)
The question is ;

“That Clause 5, as amended, stand .
part of the Bill.”

The motion was adopted

Clanse 5, as amended, was added to the
Bill.

MR. CHAIRMAN : Clauses 6, 7, 8 and
9 are not being taken since the Government
are moving amendmenis to those clauses
and the Deputy Speaker has ruled that those
clauses will be considered only tomorrow.

SHRI KANWAR LAL GUPTA : (Delhi
Sadar) :+ When the Government is not
prepared fo discuss ciauses 6, 7, and 8
which are the most important clauses of
the Bill, how can you discuss the other
clauses which are dependent upon those

clauses 7 This is unprecedented in the
history of Parliament. We want vour
ruling on this.

SHRI GOVINDA MENON : Please

look at chapter 1V-—management of corres-
ponding banks and clauses 10, 11. 12, 13,

etc. This can have absolutely no bearing
on the other ¢lauses. These are independent
things.

SHRI PILOO MODY : You will recall

that initially there was a good deal of
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discussion on how many hours should be
spent on this Bill, and the Law Minister
was very adamant that we should not
spend more than eight or ten hours on this
Bill. If wec had at that time accepted it
and spent only eight hours on this Bill,
these amendments to the Bill would have
come after the Bill had been passed because
we have already spent more than eight or
ten hours,

What I am trying to say is that none
of us are able to understand the indecent
haste of the Government which is causing
complete confusion by passing legislative
processes, bringing in amendments after the
the clauses have been passed. This is no
way of making legislation, This is a
legislative body ; it is not a bulcher’s shop
where you can go no chopping and chang-
ing everything at your will. I submit that
if the Law Minister is not prepared to bring
forward a logical and orderly Bill which
can be passed by the due procedure laid
down by this House, he must withdraw his
Bill till he is ready.

MR, CHAIRMAN: Has he got to
say anything on the point made by the
Law Minister that. Chapter 1V deals with
certain matters which have absolutely no
benring on chapter 11 ?

SHRI PILOO MODY :
to pass legislation piecemeal ?

Are we going

Is this what you are suggesting we
should do ?

MR. CHAIRMAN : Iam placing be-
fore him a particular point that was raised
by the Minister.

off ax A qea : wgArafa w@ay,
dmfs ¥ fax, =t g N, ¥ 770 8,
ag fasga &t ¢ 5 s 1 fam
§ar ¥ gig 3@ fas 1 «rdn =fze,
ag dar< 98q fasga adf 71 &1 fawow
¥ us =4 AT AT AR UF WifEAw
ardt ®T fam # sAF @13 oFaw
famr qFT A G¥ grea F AWA @
HIFIT 1 935 § go91g oAz
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DuiE i fe dgawdi HE ) o
q13 FIT AT TRT F8 @ & 5 gL
i@ 39 FANTST  Fifeqsa 7 ¥ fag
qarT Agf & | TEF S0 77 2 fF g
qar g A& & fF #7 FTA0 2 Al @
AR FwAT )

#mq Fr eqrq FAT 13 AT
feamar arar §, faad sgrmar ¢ ;

“The Central Government may, after

consultation with the Reserve Bank,

make a scheme for carrying out the
provisions of this Act.

(2) In particular, and without preju-
dice to the generality of the forego-
ing power, the said scheme may
provide for all or any of the follow-
ing matters, namely :—

{a) the capital structure of the
corresponding new bank, so however
that the paid-up capital of any such
bank shall not be in excess of rupees
fifteen crores ;

(b) the constitution of the Board
of Directors, by whatever name
called, ..” and so on and so forth.

Al fzo maddz 1 qEed 9
feag frad 9% § Tadg & Fmw
IATH & qraeg § OF w9 JAIT FL
SET 3 ¥ FERAAT F q% F sqqEqT HY
wf 1 a1 |y aregE Ag & 7 A
¥ I I, fRaar wgRgT fRar
[T WX 9| @i feaar daT oS
FIAT, TTLOF AT FT I9Y AF 31

# ¥ Ifr ¥ =4 wEEm @
qg T e g & sEia dwe faw
qrage &0 @, wfe qa7 e o F9
gmegm g fFawrRAasn g 5 ogF
gaifad 1 @'g fT1r oy, Sy @i &
Faifsd &t & faar ¥ | gg uw
gagfasfes g &, o miw a% g g%
g mgAdz FY waw & darfaqeT w7
g oF g7 ¥ wrT 13 ¥ dzw
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e

awmfy Agiaa, g #owT AiegmA
AE § 1 A AEAI g =W faw w5y
I8 T &, T FL, A0 FIE AT
agf &1 =Y Wt gaFr fade, AT Tl
&3 ww &) fadia &7 afga faw &1
9w w3 #1 ggfa A gt =ifee
agd WY fegdt wiisT 7 w59 1 47 fFar
& o oifamied gfazg F1 FEst
fFdt 7 fFy awg & zo faw &1 g
F@AAT & | A F0 qfaqEzd
ifeew & gaifas & @ faa &1 aw
&7 T 1

SHRI N. DANDEKER : Sir, you
asked Shri Piloo Mody a qucstion, and with
your permission, I would like to reply to it.
You asked him and so did the Law Minister
how on earth the chapier about management
of corresponding new banks, which is what
Chapter 1V deals with, could in any way
possibly be affected by anything that might
be done in relation to the clauses to which
even hereafter he may be moving amend-
ments.

Preliminarily, I would like to say that a
whole heap of confusion has been caused by
their having previously notified the amend-
ments to clause 4, and now that they have
suddenly withdrawn, I have again to start
thinking about the whole structure of clause
4. 1 am mentioning this for the reason
that they are postponing clause 6 ; and 1 do
not know how they are going 1o prepare
for it.

1 will read out the provisions of clause
11 in this connection. Clause 11 says :

“Every corresponding new bank shall,
in the discharge of its function, be
guided by such direction in regard to
matters of policy involving public
interest as the Central Government
may, after consulation with the
Governor of the Reserve Banok, give,”
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Now, the mode of acquisition, the
manner of payment of compensation, who
is to pay compensation, all this kind of
thing is going to be covered by matters
of policy.

Secondly, more specifically, what clause
13 says is :

“The Central Government may, after
consultation with th= Reserve Bank,
make a scheme for carrying out the
provisions of this Act.”

1 do not know what the provisions of
the Act are going to be in relation to
clauses 7, 8,9 and 10 which the Minister
mentioned. “The Central Government
may, after consultation with the Reserve
Bank, make a scheme for carrying out the
provisions of this Act...” ; but some of
these provisions I do not know. Therefore,
I am not in a position to deal with the
provisions of clause 13.

Moreover, item (c) of sub-clause (2) of
clause 13 says :

“such incidental, consequential and
supplemental matters as may be
necessary to carry out the provisions
of this Act.”

If we were to go logically section by
section one knows the point at which these
management provisions come in and there-
fore one knows the main character of the
Bill. The main characier of the Bill is
contained in clauses 3, 4, 5 and 6. - These
are the main clauses which contain, what
1 may say, apart from definitions, the main
substantive provisions of the Act. Clause
3 which has been passed, clause 4 which has
been passed, clause 5 which has been passed
and clause 6 which has not been passed are
the main fulcrums, so to speak, of the
character of the Act. [ do not know what
it isand [ do not know what I shall be
agreeing to when [ say :

“The Central Government may, after
consultation with the Res:rve Bank,
make a scheme for carrying out the
provisions of this Act.”

Act means the Aci as a whole including
the sections which are held ovar in, what
you may call, suspense. We do not know
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anything about them. They too do not
koow anything about them. Nobody knows
what the sections are going to be like.
Therefore, my submission is that we really
cannot proceed further.

SHRI GOVINDA MENON : It isa
well known legislative practice to hold over
clauses and go to subsequent clauses, That is
the ruling given by the Deputy-Speaker,
Shri Dandekar and his friend, Shri Gupta
and others. are in effect questioning the
statement or ruling of the Deputy-Speaker,
that some of the clauses over which there
are pew amendments will be held over
(Intertuption). Which are the clauses ? The
clauses in Chapter 111 deal with compensa-
tion. Whatever be the decision of this
Parliament with respect to compensation,
Chapter 1V deals with-the management of the
corresponding new banks, and even the
provisions read out by Shri Dandekar are
intended simply to create confusion, with
due respect to him, because these deal
with scheme to be regulated prepared by
the Government in cousultation with the
Reserve Bapk. That does not depend upon
the provisions of the clauses held over. I,
therefore, submit there is absolutely no-
thing wrong if we take up consideration of
clauses 10, 11, 12 and 13 contained in
Chapter 1V which stand apart because they
deal with the managcment of the corres-
ponding new banks. The previous clauses
refer to compensation payable 1o the exist-
ing banks. Whatever be the compensation
payable to the existing banks we can have
our own ideas as to how the corresponding
pew banks should be managed, and I do
not see any reason whatsoever, with great
respect (o Shri Dandekar and his wisdom,
how there will be any difficulty to consider
any of the clauses in Chapter IIl and that
was the ruling given by the Deputy-Speaker
earlier (Interruptions).

MR. CHAIRMAN : 1 understand the
difficulty of hon, Members because Govern-
ment has chosen to imove amendments at
such short notice. They are not yet in the
hands of hon. Members. So it is a rcal, gen-
uine difficulty that hon. Members are feeling.
With all that, I should also say that on
former occasions we have held over paris of
Bills, clauses like this, and considered the
other clauses, and here with all the argu-
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ments given by my hon. friends on this side
I too feel that without difficulty "we 'can
consider clauses 10, 11 etc. in Chapter 1V.
Even though one can argue that there
is a mention of *‘according 1o the pro-
visions of this Act”, Chapter III is a very
specific subject of payment and determina-
tion of compensation, which need not have
any complication on the working of the
new banks, So, I think, we can proceed
with the work of consideration of other
clauses of the Bill. Now we take up clause
10,

Clause 10— Head office and branches).

SHRI S. S. KOTHARI : Sir, I rise on
a point of order,

MR. CHAIRMAN : No point of order
at this stage.

SHRI S. S. KOTHARI : I have given
notice of an amendment to clause 10 this
morning. I submit that that also shou'd be
taken up. It is a very small amendment.

“~SHRI GEORGE FERNANDES : (Bom-
bay South) : I beg to move :

Page 6, after lme 5, insert —

“Provided that where his emoluments
exceed Rs. 2,000 per month they
shall be reduced to Rs. 2,000.” (21)

Page 6, lime 9.—add at the end—

“which shall not exceed Rs, 2,000
per month.”  (22)

SHRI ABDUL GHANI DAR
gaon) : 1 beg to move :

(Gur-

Page 5, lines 35 to 38,—

Jor *‘at such place as the Central
Government may, by notification in
the Official Gazetie specify in this
behalf, and, umiil any such place is
so specified, shall be at the place at
which the head office of the existing
bank,"

substitute—
“‘as situated at present’” (72)
Page 5, line #4,—

after “Custodian” inseri—
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“‘against whom no allegations have
been made before the date of the
Bankijng Companies (Acquisition
and  Traosfer of Undertakings)
Ordinance, 1969.” (73)

Page 6, line 1,—
after “Chairman"’ insert—

‘‘except those against whom allega-
tions have been made for enquiry
before the Banking Companies
(Acquisition and Transfer of Under-
takings) Ordinance, 1969." (74)

Page 6, line 6,—
Sfor “is of opinion™ substitute—

“has substantial reasons” (75)
SHRI HUMAYUN KABIR (Basirhat) :
Page 5,—-

Sfor lines 35 to 40, substiture—

“10. (1) The head office of each
corresponding new bank shall be at
the place at which the head office of
the existinog bank, in relation to
which it is the corresponding new
bank, is on the date of the commen-
cement of this Act located :

Provided that the Central Govern-
ment may, on the advice of the
Reserve Eank, have the head office
located at some other place in the
interest of decentralization.” (94)

Page 6, line 8,—
after “bank™ fnseri—

“on the recommendation of the
Reserve Bank.” - (95)

Page 6,—
Jor lines 10 and 11, substitute—

**{4) The Custodian shall hold office
till such time as permancnt arrange-
ments are made under section 13 of
this Act for the administration of the
corresponding new bank unless on
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the recommendation of the Reserv

Bank he is removed earlier by th

Central Government and in such
case a new Custodian shall be
appointed in-terms of sub-section
(3) of this section.”  (96)

SHRI P. C. SETHI : 1 beg to move :
Page 6, line 6,—
after **Central Government may”, insert

“if the Chairman of an existing bank
declines to become, or to continue
to function as, a Custodian of the
corresponding new bank, or'”. (128)

SHRI KANWARLAL GUPTA : I beg

10 move :—

Page 6, line 11,—
aded at the end—

““Provided that no custodian shall be
removed from his office unless he has
acted to the detriment of the interests

move .

of the bank.” (147
SHRI MADHU LIMAYE : 1 beg to
*Page 5,—

after line 40, insert—

(2) “Every corresponding new bank
shall maintain as ils branches all
branches of the existing bank
which were in existence immediate-
ly before the 19th July, 1969, and
no such branch may be closed
without the previous approval of
the Central Government,

(3) Every corrcsponding new bank
may establish branches at any
place in or outside India in addi-
tion to the braoches referred to in
sub-clause (2).

(4) Notwithstanding anything con-
tained in sub-clause (3) every
corresponding new bank shall

establish pot less than 50 branches
out of which at least 25 branches
in rural areas per anoum for a

*Amendment prioted as corrected, see col. 272
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period of five years or such
extended period as the Centrai
Government may specify in this
behalf. The places where such
additional branches are to be
established shall be determined in
accordance with any such pro-
gramme as may be drawn up by
the Central Government in con-
sultation with the Reserve Bank
and the Planning Commission
from time 1o time and no such
branch shall be closed without the
previous approval of the Govern-
ment.”  (178)

Page 6,—
for lines 1 to 9, substiture —

(3) *“The Central Government shall
appoint such custodian with in
one month of the commencement
of the Act;and he shall be a
person who has not been the
Chairman or Director of the
Corresponding existing Bank, and
shall receive such emoluments as
are fixed by the Central Govern-
ment :

Provided that until the aforesaid
appointment is made, the Chair-
man of the existing Bank holding
office as such immediately before
the commencement of the bank
shall be the custodian of the
corresponding new bank and he
shall be associated by an officer of
the Reserve Bank of India as Joint

Custodian.™ (183)
SHRI S. KUNDU (Balasor) I beg
10 move :
Page 6
Jfor lines 1 to S, substitutce—
*3) The Central Government wil

have the power to appoint new
Chairman of the taken over banoks
who will be the Custodian of
corresponding new bank.” (224)

SHRI LOBO PRABHU (Udipij : I be
Lo move.

Page 6,—
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omit lines 6 to 11. [225)

SHRI NAMIBAR (Tiruchirappalli) : 1
beg to move :

Page 5 line 43,—
afrer “section 13" insert

“but for a period not more than one
month.””  (322)

Page 6, line 3,—
after “new bank’’ inscri—

“for a period not more than one

month”  (323)
Page 6, line 3,—

for **during the pleasure of the Central
Government" substitute

“for a period not more than one
month and shall be replaced by a
new one who had no connections
with the bank in any capacity pre-
viously™. (324)

SHRI SHISHI RANJAN (Pupri) : 1 beg
to move :

Page 6, lines 10 and 11,

Jor *“Central Government" substiute—
“*Reserve Bank™ (352)

SHRI LAKHAN LAL KAPOOR (Kis-
hanganj, : 1 beg to move :

Page 5, linc 46,—
add at the end

“The Custodian of the bank will act
by the advice of a board consisting of
repesentatives of workhers, creditors
Government nominee, representatives
from Industry, Commerce and Trade
and persons having special know-
lodge of Banking, system, accoutancy,
economics,” (375)

ot FIK AT ¢ Ay AT,
B g1 "Haaa §—21 Wik 220 21 &7
Aa=q ¢ & gt arq @ fadaw & g
FFIL g TEA & 5 awi & |-
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FWF TR A 39 9N I G oar
g Wit FeAfzma @ sAsr @
aasarg fadx ot w3 a5 faadr 41 a7
Mg 9T W Az AT @ fF 2 fad
2 gar, w941 fagr w7 wiw wgh s@ar

famar ar ag «x fraramg | A7 g9

I S A% FERAETT g0 AT JTE@A 4T
gay ¢ g fAga f&y sm@n gasr
gaeary fwr ot grad 7 2 g w9y
AEATH ST A WA | T FIA-
wfaF &7 A fgrgeara &1 99 @1 & 2
i S oA § fe @ feaaes o
8% Yt FTaTIYr IgA AT AT 9T AT E
w13 fom Sear 1 o1 39 fgrgeaT &
¥ I wAIET g9 95 4% gHIRd 2
fs qaearg =1z W & A g ar
g2 d17 gMT §9 AGAIT g1 ACHT A0
gfqurd a1 faa @ § wAs g9 9
o ¥ g I oAET gt aFar & f& 30
WL &9 ¥ 1 M@ WA dF ARG
A 17 ag WEAT a1 | fegEam @A
St o gem g 9g A1 oF AT farma
a1 & f5 wgf fash fama @Y sad &
fast famra Wt Jgoia wh aafaw
=g &1 gfaa & faq <@ mar ¢
g9 qEIA A1 9 1 RIAT @F g
FaFT AT T 1 A FH 0F A7 wwaT
FZATE 3Z A1 & A6 3 7w
FAE TH SN G E, 9 AR F
gxfgr ot war fzar amar &, @ &9ar
E3fam gargw 37 H «nar &, wEw-Han
g § g% fag Y g qaE Wi,
S udo WTEo Hio F JwA & faw
feeell # o1 74T &, avas § AY qwar &,
AT qg 9T F1IACE, AE THAo Wido
o & @Y X W §, @Fr H 1T &
Tdo Mo Wo & @ 9T (A §, ATl
udo Wiie Wo & @F qT WAT &, TTAl
guk ot & 18 dta ad wgh wear
fast T a8 FAWTE FL@T &0 T &
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g1 o& 9 graafaw 47 § granme & @
21 3z afas @3z 4 aF § e
wrg

gafan w7 o1 gz UsElaEw a%1
FTFL W E, UEigEIw F ggr A
g91T 74 ¥ ag qfawr @ g fs af
SFFITT, FEIEETT & oI WA ¥
SITAT &1 TATAFIE 1 HIT 3T F1 T A7
¥ fan 97 451 &1 TEATFW F@ &
Gaar faar a7 fAft g9l § 97 491 &
@Y gU IAH AT TAEZT T, IEHY
YATHT AT ) g1 fAert 4F HT A
qfawrd faadt oY 37T w1 717 W@ ag
wgi a% gAfaT & g3z gw W g
g% | T FZERFALF W W FH
AT E A IF ¥ %% wHEA ¥ fAw
gAY A1 FFHT ar qAfar AR §,
AT 3w § 3Ad faw 7eem A
15 gAML T9F AIZAR aF qAearg faaar
golx w7 w9 3z Fzx € f& e
uAregiza A @ar faaa ¥ ag
uATegHza fad siQd & TAF0 94 a8
g & w1t & af famr @ g ww
aMg 9% 1§ WaAr s faT gt § ag
4% ¥ FI9 A1 FLIFL WA ST HT
fazr w3 adt et &1 ot fawfasn
=+ HIEAfAH FFAfA4T § Soar g, afeds
J92T &F I 93 §AF WL Wl Foar
T3 | gafag gw ag wgT & fF @d
qg 2 AT FAA & GIA1 FAA AT A
gt st ot g7 swfadt & Xgwia e
1 forgraa & wgafa & o sar
FaeaTg 3 AT AT T NCATFW
Farg e g1 g1 gFR Ty AT dmr
s st af fear ]| gt a9 g,
F9YF 97 A% fgar ¥ 391 F AT AT

=t wega WA MY @anfa wdiEm,
J a¥wie AT 72,73,74,75 WY 76
21z ga § 75 arg 2 A | UH A



239 Banking Cos. (Acquisition &

[ =t meza A4) =1 ]

& 9t aF AgAsTT fA6y a1 @ § WA
gz aifes sgiwarsiw 7 &1 s9 9%
i1 gz o9 frar 2 fF st it § adf
Tg I 1T SAN U AF wF9T ag
f& s0zer T @9 FTF T 91 A1
fafez o=t &1 =gt st Q¥ zawm
5y & o ¥ & Y onsat § awe ag
gifeew oo 3% §t oaadr gAR W%
®IT gaw < fr faedt a7 st @t faest
Fargga 1 a1 mEadz & geifam &
A% 9 Agl faeet A %1 &1 &gt
sz famt 7 gmfew @ sz g fF
19 ITF!T T @A & 737 a7 &

T ZHT AU @iz g TEEE § W
3u ¢ a@r.fafes agr § arwn g
T &30 f5 aaddz 1 wifafqaa & ot
AY 3% F AN, famsr 9 I9w! ag
Feeifsaq gag, ag Al gAr =fgw
%% 3g qv g 771 & 5 zad 1€ agw
awg g1 wifgn, wigA gAmET @
aifze 5 74f gaar Fe2ifeas aamar @
TFr & 1| S|E T HaT-AEr g9 § 9%
gRIT AgET & g T qAr grg F
TEGF FL GWT &, TH A oFEA R
garfas At A7 Fiaa F JqT F77 &
gwin afeas v safaq &= g fs
IgHT FAIEST FE AT AT A1 IEA
yaew fwar 8, gafe 502 =@l &t
FEREA G WL F wzAr AgArg fF
Feeifeaa § v & #¥9 onqarn &, fom
g ¥ w197 5y feas GazT F1 gigq
afsas afag Fdlgs & g & faam
FT a1gz < frar &, 7 famswr arg—man
F Wy o, A% F Wiy F, g F @+
! AT W@ TFF §, IHI dE A WAL
gzt At weMfemw Q@ v T w9
e w1 ar wgr & 45 s gafag
gsdt § & 7 gl §1 weifeaa
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Farar s, famay 3@ ™ F1 agat g,
famd &7 a1 wiw frar @1, s
2Rt 91 gar arfafre &, @=
fafrmzr %1, szw fufreT &t a9+ @),
U gAY 1 A A9 |

15 hrs.

AR A 1d wEEET ¥ qEEEl
T AIWAT IBIT, ag A1 FEA &, ITH
dafasn & grafamg & g ganfae
FAFHE AR fgzmm ¥ gEm@ ¥
gaifas @1 AF N &1 wER A ad
Fgr 2 f& 9 39 999 JqWA &, g9 I
F1 geAfeqq gar 2, afer o =%
FixE wwwa g, & gz wwAr g fs
fom% faas difws oddaa g, faas
famy, gl g @1, I sRifoaa
78 qamr Fifgg 1 &Y qoA @Al
AT ag Fg F—azdr &1 az fs o
qIETT F1 w1 21, T8 fear @rg w9
At #@ My E, ag al g 2w fea,
10-20 ar4T ¥ 7 § ¥ ofeas dzT g®
zu &, sad wod wiafaEa &7 @@ma
#< faar, afsq g3 51 % wmA §,
qraF1 77 wfawr agr faar I wfzg
ot A& F w0 &1 Ay qrar g, foad
fagare #1 difge odama adf g
IAFT EY @r Srar [fEe

grfat ¥ stiwt gy sgagre fe
A ATAHT FT GHAT GOAT, TG FIFAA
w7 W | gg AF 2 fE gEer aer
gfyfrc 21 S Mt ¥ W vawT §T
Bafrag 6789w affwia
Farg 10-11 #41 w1y, & Fzr fd mE
oRIAEr | oIS ¥ Fza AT & A
FAAT F2F E AR gAT FE AAEE FT
Far & @Y fow et Swar sy Ad) Qar
wifgr 1 Far @ AT o § g2
F3AT FAT 1Y E—
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gz & wifaw, g3 & Wi,
gz & g s,
gHAT AL WY,
o F7 2 fFg 9

T gl #}2 & gitw ad @
sr 1w Ag | ) W e
AN 9T TAF AL IF 2 UAAATH e
g, 9% ada FFTERT FT AHAT §—
T foFe a2 At &1 qmer 8, faws
9" 9¢ Iwa g, a9 9@ gEQ d—
afsa agmie femifaed §, Giz-air auv-
gresdi § -gR T gz & gfww T aw
AT, AT AATHT G HAAT FIFAT A
giar wifgr 1 gitm ;2 @1 wEfd
A =ifgy AR AIT AW FE FF
A B T F@T & AT TR IqF G
fax sgFrar =1fae

Fudt a7 wgar g ! gEfaw
Fg @1 § % w7 TOFA F1 @ @ §
g BT i Y AT I MY | AT
zq faw #t feome ¢ @ &, 3g wag
gw ¥ W s Rz E—Ru waee
Fegfaze WAl ¥ a2 AF & 5wy
Juamigs 74, w7 fmawmma &
HEA FAAY | AMATEGATT T A9Y A
& & g2 uF F1 g% ¥, waer g
e HYT FALT 4 TAY 34T A F 4F ay
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SHRI GOVINDA MENON: With

regard to Mr. Kothari's amendment, I shall
be prepared to have a discussion over thé
matter.

MR. 'CHAIRMAN : Let us finish the
discussion on the other amendments.

SHRI HUMAYUN KABIR (Basirhat) :
To clause 10 as it has been proposed by the
Government, I do know if there are any
more amendments coming to it. But as it
is contrary to what the Prime Minisier her-
sell has said that the identity of the different
banks will be maintainéd and also that they
will be allowed to function more or less
freely. But the clauses that have been
introduced  introduce an element of un-
certainty. The first line of the clause said
that the head office shall be at such a place
as the central government may by notifica-
tion indicate. Only for the time being if
such a notification is made, it continoes.
In other words, the entire operation of
the bank is put in jeopardy. That is why
I have suggested my amendment. Presump-
tion should be since the identity of these
banks has to be maintained and it should
not be disturbed as far as possible I do
recognise some modification may fbe neces-
sary. There may be some necessity to have
those in ceriain areas where there are mo
anking headquarters. There are a few
cities, where a very large number of banks
have their headquarters and there are a
large number of cities where there are not
headquarters at all. In my amendment,
the presumption is that the headquarters
shall continue where it is. But, in case
where the necessity arises especially in the
interests of centralisation and in the interests
of more or less equitable development in
the different regions of the country. That
should be contingent. That is the first
amendment which I have sought to make,

My second amendment is amendment
Mo. 95. Ifthe existing chairman is appoin-
ted a custodian, I would not make any
comment. If the gentleman bas been in
position for a long time, unless there are
any grave charges “against him, he should
continue and one should not disturb him.
But if a new person is to be appointed, it
should be such a person as enjoys some
confidence in the banking and mooetary
world, and, therefore, any new appoiniment
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should be on the recommendation of the
Reserve Bank.

My third amendment is this. It has
been provided in the Bill that the custodian
shall hold office during the pleasure of the
Central Government. This is how the clause
stands in the Bill as moved. | have sugges-
ted in place of that the custodian shall hold
office till such time as permanent arrange-
ments are made under seciion 13 of the Act
for the administration of the corresponding
new banks unless on the recommendation
of the Reserve Bank he 1s removed earlier
by the Central Government and in such a
case a new custodian shall again be appoin-
ted on the recommendation of the Reserve
Bank. The purpose of this amendment is
that the removal or the continuance of a
custodian should not depend upon the
discretion of the Government. [ think
Government will also recognise that in such
matters it is always advisable to have a
buffer between the Government and the
particular executive officers with whom they
have to deal. In many cases, advisory
bodies are set up, applelate authorities are
set up, and some kind of intermediary bodies
are constituted so that direct political pres-
sure may pot in any way affect any of the
functions of the banks.

My first amendment only puts in a
legal form what the Prime Minister herself
said on the floor of the House, namely
that the intention is to maintaic the
present position and not to disturb it, but
from the way in which this Bill has been
introduced, we find that Government are
introducing an element of uncertainty and
they are starting with the presumption that
it shall be at such place, which means some
other place, in other words, it means that
umtil it is removed to some other place at
the discretion of the Central Government,
it may continue to have its present head-
quarters. Secondly, when a new custodian
is appointed, it should be on the recom-
mendation of the Reserve Bank, and thirdly
if any custodian is to be removed, it should
not be at the absolute discretion of Govern-
ment but on the recommendation of the
Reserve Bank.

SHRI P.C. SETHI: My amendment
reads :
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Page 6, line 6, after ‘Central Government
may’ inserr.

“if the Chairman of an existing bank
declines to become or to continue to

function as, a Custodian of the
corresponding new bank, or”,

“This amendment secks 10 make clear
that the Central Government may change’the
custodian if the chairman of the exisiins
bank declines to function as the custodian,

WY ®aqT A oA @wrafa o, 147

qo T 1 AU =z & ag F 10
4)Fgrmaie Ywgr

“The Custodian shall hold office

during the pleasure of the Central
Government™.

15.15 hrs,

[MR. DEPUTY-SPEAKER in the Chair,)
I have added at the end :

“Provided that no custodian shall
be removed from his office unless he
has acted to the detriment of the
interests of the bank.”

U AT FAd agr § o faw
@ Tt wERa iy 2 fF faaw
ORI TTE Iq FEEIEqT FT 221 AFaT 2
foasr aoma ag & fs madie ¥ wifor
qraE A9 9T @ | qaE I faw A
9 @ weifegT w1 qEe Ag@ way,
feet sl s & of, FEw @ g
aFdl § | 7% a9 af) qMaw frar 2
f& ma ag FEfsaq w1 Qa1 w19 Fa@r
ot v dF & $3ez & faeg g1 a1 saw
T g21 SfSg—zw ara 1 gL F
afawiz a1 Ffgg—afea w7z 45
sree § frrg s o ad sw@rd
a7 foe IaFT ge Y @A wew
g8 gt =rfegr | &9 et ¥ udaEan
F &1 faiy fFar § 999 oF gew
Frmagd fF 2% ag w tfF =
|IFIT & 919 =9 fadg® & afw ¥ 09
R 5 gare FAg F9aT " fogs e
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SRAVANA 9,

Ard % gAq4 @1 g fF @I
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2 1 '3g% St "Er AT § SAET A g
2 fr agl X 1 UerwEdew &9 8,
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Ty | ITET UFAIW &7 JEI =Tl
e agh 9 it qifafesw Ffagua &
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# fae TQmE g AT qrEl o A,
oF =afe & fag g@w@ @im =T s
g ¥ fese<fuw dar gt o &t
qurg &G & fAu wu swET ) &
gowar § g ol w1 F1€ sfegaw
gt g wifgr (w1 W =fm W
sgT i fram @ g agw am

1891 (SAKA) Transfer of

Undertakings) Bill
agad gt 5 %1 o seifeaw o aw
fFagds 7 fgqia faeg w1 a8} w2,
IHFEI gEr #1 wiyFT geER FI TE
giar F1fge | w97 =W oA § e
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St S AR A : gH FAET AWl
F SAFTT I a1 TG E 1. (swraamr)
.. el @A fag 9gd Siwfaee T,
77 fe%aex &\ o191 arqw A & fs
FOF | F4T g1 AAT T A4-77 FAHEE )
1 9T F7 €1 § § 7 .. (mAwW)...

&t it fag (Tgas) : T4 71¢0
THo THo & fE%AT § 1 ... (STEwm). ..

st wAT AT IR AT FiH A
gy ama § & fFg alF ¥ qmEx
faggw &1 wdt &1 safag i #g
¢ fr god 1% @i @1 wfagaq g g
T A W RAAD F ogEET g
F A2 & A1 & woft wdew § wgm
f5 3 7T T8 JEIYA FT SFC FA |
Fify #1 ga¥d F15 T a7 78 +h 8
St fF e g1 9 ag &g ¢ 5 e
Fe2ifedq &1 al gzrgy Fafs ag 35 &
fgdl & fawg #1§ w9 73

MR. DEPUTY-SPEAKER : I would
request hon. Members to be wvery brief.
Even this momning 1 had objected to the
bringing in of extraneous things, If hom.
Members bring any extrancous arguments
in their speeches, as 1 have noticed just
now, then I shall cut short their speeches.
Otherwise, we shall not be able to conclude
the debate. Hon. Members should be
relevant to the clause and to their amend-
ments,
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AT ATAAGH G AT @ @, [F@H g
waE arg #, @ IaH Sl 979 AT Srar
g ol G799 FT AT A ww@T W@
o9 F41 AR |

wagal  R33 1 ddlsae 2]
g W 8 Lleys b Pl ale
2 0 & piyhay ol Gy 55 pady
ity L‘,,S Gl e - gp & ke S50
M| L SO S LI Bl &S e Lials
i 8 GRS APl alyn R4S
Syl ot oyl 2 e
Ly pb 2 s A2 QS o e
Gl g5 ol o ep (lebld g &5 yayS
o uél:.i&l LS e ‘_‘..\.' y3 amad O
Plidei ool - 2 ol L e ! 2
S e Bl 28
B o S ol S o) pee el
WS Sl e ! 95 S Y el
[ LSy upsS &l - 2 @l
MR. DEPUTY-SPEAKER :
no point of order. 1 repeat what 1 said in
the morning. This is not the stage for
dwelling on the sins of commission or com-

mission, What was said in the general
consideration need not be rep:ated now,

SHRI KANWAR LAL GUPTA : Why
not ?

MR. DEPUTY-SPEAKER : | will not
pérmit it in discussion of clause by clause.
Otherwise, we will lose time and it will
have to be guillotined.

There is

SHRI ABDUL GHANI DAR : | bhow’

to your ruling, But can you quote the
rule under which you are saying this ?
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MR. DEPUTY-SPEAKER : We are on
the clause by clause stage to scrutinise the
clause to add 10 them or subtract from them.
On that members can argue and ask why a
particular phrase should be there or should
not be there,

SHRI RANDHIR SINGH
Speaker is a rule himself.
wrong,

The
He can do no

=t iR T @Rt (JEEE) -
a1 FY graar seifearg gt fFdT s
< 3wt fAgfd armar & s e
gt =ifge | eifas srac o @Y
gt anfgw .,

MR. DEPUTY-SPEAKER :
followed him.

I have
I did not interrupt him.

S =W gwTR ognR ;. wAT OAT
qGUM g1 YAFIT H, WAL TH AT FI
fagfasai 7 g8 i @1 ag 7 g swav
afwa et vrwefas wran g7 frgfeaat
gi e

st myg fewmy @ 3wrsad AEEw,
{TT oA AvaT 178 & 1 gad §¥ afw
sgFEqT & faeae & faw g9 gwia faa
&1 28 QX fadgs ¥ ga% I & #1€ A
TR wwa § 743 gfaardr fasrae 0y
g fF wdm art afwe e ge d
WE | WA F qIHT FE AT FIoAT
aff w1 @ faw ¥ faam @F &
BW T A%1 #1 wo¥ gra A 9% v i
ara A 2

3, i e agd oF @a oy @
o1 OF HEw A€ g 5K 9Ed, gl
gT WAqE @ra WA s guAeqw, gg@
g1 Iud arg @At wiEr & fs
wFg ST Ag gnit | gETd www ¥
TE wrar 5 g% qrAw AR AT g ?
FI1 g 34 F1 HEArad a4 fs o o
EREC I (GO CR O i
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gz g TifRe

dady a9 48 & % 14 9% =19 "9y
EUHAQAIEHATGLF AT 0T
N 9 aTe @9 @ #§ A 50 mEw
&\ og aw f fasa & faq & w@r

SRAVANA 9, 1891 (SAKA)

Transfer of 254
Undertakings) Bill

g1 A Yl 7 & 25 g
Farat &7 # 2

AT A AT B I9EE (3)F aiy F
% faazs st wigar § @ gARY
daeqig WX AWl § #aEfad g1 AR
g qréf F FA7 /T SEa qIT AT
AWIAAIZ T AR FA a7 w2 § 1 qfeq
wF gAwmgiE g fAuwT ag
g ¢ 1 A1 = qF GEISSIZ FT F1S 3@
ot~ ffe=a zian A8 W@ 99 5F W9 I
F1 sifean, ar AR R sl AT 1 ¥
#ifsw, grea & +1E afadgT a8 a4
AN g1 GHTAAIR FT gEd ST @
Faady, amAaar | afew g7 TN Fau-
{0 F A%t g1 g a5l 9 § awed
q A%t & wf3gi &1 aaeg, 99 4%
gfama ey | F@Fis7 FA N aw
FAT I FA G &4 | HI9H] 17
g1 fF afqsaw geaE § 99g amdy
TXFT N A UF aTd FET o1 5 @A §
UF QT AT 97 fF Al a7 Tt Ay,
adtat #1 VE A€, afwT g greg e A
ared fafreeTi...

SHRI K. NARAYANA RAO : Is that
relevant.. (Interruption)

ot Tomi feg ¢ fag # & soar &
o fAaFwd €1

MR. DEPUTY-SPEAKER : I leave it
to the good sense of the Members.

st Torefie fag © gwit wa= WA &
amdYg 7y fawd ot &1 797 a9 g
o gasr a@at @t gigw fafes &
smar g+ gl aizw fafasez gfea &
arzw fafaeed 1 af@g ga @ @
oFE ¥ @A §

SHKI K. NARAYANA RAO (Bobbili) :

I have a point of order, You cannot stop
me.
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MR. DEPUTY-SPEAKER : We can- not restrain those self-appointed, spiritual

not conclude even one clause if we go on
like this.

= e g : T & e
#ed &1 9% WA gizw fafec ¥
Fer 1 ag fawar am w3, aF
TR FW ! qg T T a9
FT @ & | TAF! T ST Az

MR. DEPUTY-SPEAKER : What is
your point of order, Mr. Naryana Rao ?

SHRI K. NARAYANA RAO : My
point of order is this. What is the scope
of the Bill ? What is the scope of discus-
sion 7 When we discuss the generalities
of the Bill, perhaps we make go a little this
way or that way. But when we are discus-
sing the clauses, our comments and discus-
sions must be in conformily with the
partlcular clause before the House,

MR. DEPUTY-SPEAKER : 1 have
followed your point. [ have ruled, but
unfortunately, if a Member brings in extra-
neous matters while arguing his poiot or
his amendment, ultimately I will have to
leave it to his good sepse. What else can I
do ?

sy o fog 0 3@ faw i wigw
fafreze & w9 &1 wgr s omar 2 ?

MR. DEPUTY-SPEAKER : I have told
him already.

st e fog: A4 a1 gw oA
SaTd &7 | WAL qg AR AEF HO7 A
gqﬂi!‘(‘?ﬁl

it wy fomd : q% 9T & ary
T gHFT WAT FIH I F4 g & 7

st Tomei fag ©  FEIET 1T FIG
At g0 @8 F AT |

SHRI K. NARAYANA RAO rose—

SHRI N. DANDEKER : Sir, can you

bodyguards of the Prime Minister 7 (Inter-
ruption)

MR. DEPUTY-SPEAKER : Mr. Rao,
intervention because of something irrelevant
or something unparliamentary, may be all
right. Now, it is over, Please resume
Your seat.

sit vy fow® : #gi ox s FEEE
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qareEE &1 A9F TgU ¥egEd fear
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Fgrag FuAd @11 A g Fgar fF
gaF! qara-g9ry w97 afay 1 wfys §
gfus guadt argy | oAl § 99 §1
war fs dfufaai § gark & ae i
F&T OF At =g | FfFT a9 & s
ez fgd@ F1 9T 9F AT qA7 A
FIFLATE AT § ITHT FEF 1G] WIT AT 9T
AF gy | & sraan g & w9 &7 5
ag UIFw A-ga A g Wi 1
fAugn g A ST R T |

FIAFT FHL IIIELA ZAT§ 1 A A
s A gmad fzar 5 2,000 s
A% W19 FT | @ K gAdT I @ £
ifad gara 7 F qFA F1 97 7%
ATaF HeEr Ay At a1 F gEwr @i
dar g & gadt ara FgAT § 1 T gARR
agt Tl & fast w9 &1 game W
WIS | §F FEIE I AT ) =y
aET ¥, o TN A ¥ g AA My
& & w1 =g § 5 fag awg & Oon-
afodl & g% ax @ w9 A qF g W
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o & AlsE 9 ff wmEy 1 w29
qraamE WY gy A A s
2 w1 At wmar & iR AAdt shaT
Tigt & HfwEew § WATHT ARrAATHI FI
wEwig ) gz & ogawr & fFoan
AMIR 25T & YA § AT A HIA G
FEl Yy TRy § frgd Agud w9
afea amaz 9z & oA § f5 wEgrw
Srgadi ¥ w0 ¥ @i AT w1 FA
F § 3w Fgd & & @ A 7T W
a7 fir fasit #i6f & T § Fa 93f §7
A &1 TEHATFW F oFF T 2w
quEaT 1 fzar & & s Aza § ok
ArFRaTE QAT # g, S ifag
Fwgr &, A8 & S =g § 4 Awemd
g =T FT A AV TEATT FIT ¥,
Faq qifen Wedr | gweEE @
fasm & aga & fau, Aww@ gsEE
1 a0 Ag, AFTE q4qT gurA AT
FY greaTgl W1 wel 9T ot OF amd
o1 fAst F16T #1 gava fRar wm
¥ outd T § FEAT T §, Tegq
aga &, fegin alasww w1 ofaar-
fas #zw Euar w7 & 7 AWM 7
g @ FE T ATE L USAT Aq-
AT At & siwdEr gfea aiy o
gi & & wgw g f§ smuw wgw,
qERI AT A1 S argg qi ma
I F uwEw ol &
HTHIT 9T AFA 917 |

SHRI P. RAMAMURTI : Mr. Deputy
Speaker, Sir, my amendment relates 1o the
personnel of these custodians. The pro-
vision under this Bill is that the existing
chairman will continue as the custodians
unless the Government for any reason
choose to remove any one from that custo-
dianship. Shri George Fernandes and Shri
Madhu Limaye were talking about the emo-
luments of these custodians. While 1 agree
with them I want to lay emphasis not on
that aspect.

I want to say that these people who have
been the chairman of many of these banks
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do not deserve to continue as the custodians
of these banks. After all, we have the ex-
perience of the nationalisation of the LIC.
When the LIC was nationalised and the big
officers of the various insurance companies
were brought here as officers we know what
was the result. I am not blaming anybody
particularly. A man may be good, a man
may be bad, but there is a mentality that
has been developed over years of function-
ing. That mentality is to abet, to help, to
aid big business houses in this country.
You cannot today take away that mentality
merely because Government has today
nationalised them. My friends might be
very anxious to keep them, but my point is
that these people cannot bring to bear on
this national sector that outlook that
is mecessay if this patiopalised sector is 10
perform its functions.

Therefore, if it is to perform its func-
tions and if the functioning of these banks
has to be informed with social purpose, as
far as the people are concerned they think
social purpose synonymous with interest of
big businessmen, Therefore, my amendment
seeks that within one month these people who .
have been chairmen of these banks or any of
these banks—not one particular bank—they
shall have nothing to do whatsoever with
the custodianship, and during that one
month they can—because Government has
got to make some arrangements and I do
not except them to make them overnight—
make the necessary arrangements. During
that period of one month I do not want
them to play ducks and drakes. Many things
may be done in this one month. So I want
that they should be associated as co-custo-
dians with some other officers appointed by
the Government of India. This is my
simple amendment and | want Government
to accept it.

SHR1 S. KUNDU (Balasore) : Mr.
Deputy-Speaker, Sir, my amendment
number is 224, I have suggested in an-
other amendment that there should be an
advisory board consisting of workers, some
experls and persons who have know'edge of
baoking 10 manage these banks. In this
amendment I have suggested that the conti-
nuance of the chairman as custodian should
go and the appointment of custodian should
remain with the Government. Ultimately
they will be under the control of the advi-
sory board. When [ am suggesting this
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amendment, I want that if the Government
are really keen to pursue the larger social
purpose for which they have taken over
these banks they should see that the men
who directly run these banks have some
sort of abiding commilment to the social
purpose. Otherwise, the entire purpose for
which banks are taken over would be
defeated.

These baoks have been taken over not
to perpetuate their transformation into a
certain form. We want that the transfor-
mation should be real and should have some
content and quality, If you want that it
should have a transformation bearing a
certain content and quality, then the men
who man these benks must be really purpo-
sive. They must show their loyally to the
larger purpose; otherwise, the entire purpose
will be defeated.

We committed this mistake in 1947
when we took over the reins of adminis-
tration from the British, We wanted to
nurture the same bureaucracy with which
the Britishers ruled this country for 200
yoars, We committed the same blunder
again in runoing the big national projects
in the public sector. We put some ICS or
IAS people, who had passed the exami-
nation with British history, as directors or
managers of fertiliser corporation or some
such peojects in which they had no bearing.
There were some ICS or 1AS people who
had passed out in agriculture, and they were
put as directors or managers of other
public sector units. Those who had no
knowlede of the subject were put there. For
20 years we have been suffcring from this
wrong  prescription of irrelevancy of
purpose.

This is a very innocuous amendment,
The power of appointment of Custodians
may be with the Government and if there
are some good Chairmen, you appoint them
as Custodians but if there are bad chairmen,
throw them out. As your clause is drafted
you cannot do anything but appoint them
as Custodians. The bumiliating thing
about the amendment that has been moved
by the Government is that if the Chairman
does not like he can get out. If he
does not like, he will of course, go out. No
amendment is necessary for that. There-
fore 1 request the Law Minister to bave-the
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power to appoint Chairman as Custedians,
if so likes, but my amendment also gives him
power mot to appoint them. His amend-
ment and clause leaves a lacuna. It does
not mean that you do not appoint Chair-
men as Custodians but if there are good
people, take them and if there are bad
peopit .do not appoint them. He is a
reasonable man and sometimes accepts
amendments. I hope, he will accept it

SHRI LOBO PRABHU (Udipi) : My
good friends here have not realised the deep
meaning of appoiniing ex-Chairmen as
Custodians, The reason why they are
appointed as Cus'odians is to take the line
of least resistance and have people from
the other camp to handle affairs of
nationalisation. Therefore my friends are
making a mistake in insisting that these
people should not be appointed Custodians
because they are ex-Chairmen, If you do
not do that, what is going to happen is that
when you do not have the Chairmea as
Custodians they will be aggrieved parties
and will go to the Supreme Court. This is
a very important point.

No doubt, clause 15 provides for a com-
miitee of advisors and of chairmen thereto
for whom some expznditure may be sanc-
tioned to maintain thz interests of share-
holders, but the interest of the bank as such
is not under any Custodian or any Chairmag.
So, what the Government has achieved by
this very clever move of appointing Chalr-
men as Custodians is to draw the teeth out
of the bank, 10 have it just their own way
and, so to say, to leave 1o others 10 fight
this battle of the freedom of banks.

What 1 have sugeested is that since you
have appointed these people as Custodians
even for your own nefarious purposes you
should not have the further power of order-
ing them or of removing them because in
that case not only will these people betray
the interest of banks as they are put in fu-
ture they will do exactly as the Government
orders them. So, I have proposed through
my amendment that this power to remove
the Custodian should be cancelled. This is
what 1 want.

The other relevant point is this. Who
he is a custodian for ? ° Ordinarily, the
custodian would be for those who have been
deprived of their rights or ‘property. You
have a Custodian of Evacuee Property, a
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this case he is a custodion for Government.
It is such a contradiction in terms. He
should not be called a Custodian because he
is no longer watching the interests of the
erstwhile owners or the share-holders of the
banks. Jo these circumstances, 1 would
suggest that the clause must be enlarged.
You can have a Custodian if you have
obtained a man from the other side to be
in your camp. But there should be a Chair-
man who will look aficr the interests of the
banks and of the sharc hoiders who will be
able to take the case to the Supreme Court, if
pecessary, and as is necessarv. That is my
amendment. Therefore, you delete the portion
mentioned by me and also enlarge the clause
to give the Chairman and the Board of
Directors full power to represent the bank
and the full power io spend money o defend
the interests of the bank.

SHRI M. DANDEKER : 1 have only
opc comment to make., [ would like to
hvae an assurance from the Law Minister
that, inconformity with the policy announce-
ment that have been made, in no circum-
stances will the Chairmen or the Custodians
of the Banss will be non-professional bank-
ers. [ take it that the purpose which has
been made clear in the speeches of the
Prime Minister and also of the Law Minister
that they wish to continue the process of
professionalising the management of the
Banks will be strictly adhered to. If I have
their assurance, | do not press both my
amendments.

SRAVANA §,

MR. DEPUTY-SPEAKER : Then, there
are amendmenis by Shri Nambiar ; he is
not here.

SHRI N. SREEKANTAN NAIR : [ am
a signatory to these amendments,

MR. DEPUTY-SPEAKER : All right ;
_you can speak on them.

SHRI N. SREEKANTAN NAIR : Sir,
these are also very small amendments almost
on the lines of those of Shri P. Ramamurti.
We understand the difficuities of the
Government and we do realise that, all of
a sudden, from nowhere, they cannot bring
experts in banking. These people have got

"0 be continued for the present as Custo-
dians. But 1 want to urge the urgency and
the thoroughness with which the Govern-
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ment should tackle this problem. Otherwise,
the Government and the country will fail to
achieve the purpose of nationalisation. First
of all, in sub-clauses (2) and (3) there is a
contradiction. In sub-c'ause (2), it is said
that the chief executive officer should be the
Custodian and in sub-clause (3), it is said
that the Chairman should be the Custodian,
In some Banks, he may be the same person
but in some other Banks, he may be differ-
ent perron. That coafusion has got to be
corrected.

Then, the Custodian should not be there-
for more than a month., Why ? The con-
tinuity must be there. He is the Custodian
of the share-holders also. The share-holders
are to be paid compensation. Therefore,
what Mr. Lobo Prabhu said is not correct,
to say that he is not the Custodian of the
Government. He is the Custodian of the
Government aod of the share-holders, He
is the Custodian of both. But *f the policy
of nationalisation of the Government is to
be carried out, 1am afraid, these people
should not continue for lond. Some of
them may know npothing about banking.
But there may be others who know some-
thing about banking, In one respect, I
agree with Mr. Dandcker that those people
who know something about banking should
be there. But those who know nothing
about banking and who have misused thous-
ands of share-holders' money in crores and
crores of rupecs should mot be allowed to
continue,

SHRI SHASHI RANJAN : Sir, my
amendment is very small but it is of a very
far-reaching consequeace. As a matter of
fact, the managements of the baoks are the
ciux of the question of nationalisation and
the idea of nationalisation, If the manage-
ments are drawn properly, we will meet the
same fate as we are meeling in other public
sector enterprises. From the Bill as it is
presented to us, it is more towards govern-
mentalisation than nationalisation. 1 would
request that it must be looked from the point
of view of nationalisation. I see that the
Central Government has consumed all powers
in all matters.

I agree—not very much agree but to
some extent agree—that the Reserve Bank
needs lot of improvement. but I do not
agree that the Reserve Bank is completely
not doiog properly its duty. I koow that
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the Reserve Bank has very much put its
hands on the other banks and has controlled
the banks efficiently, if not wvery efficiently.
So, T feel that wherever it is said that the
Custodian shall hold at the pleasure of the
Central Government, it should be ‘at the
pleasure of the Reserve Bank or the Gover-
por of the Reserve Bank’. Of course, the
Reserve Bank is under the control of the
control of the Government and they can
make improvements. One insitution is
already there to look afier the banks and
unless and until we set up another institu-
tion, we have no reason to shut completely
the Reserve Bank from laying its hands on
the other banks.

The Government has not given any plan
about co-ordinstion. the integrated homo-
genous growth of the entire banking sector.
After the nationalisation of these banks,
there will be three or four institutions—the
Reserve Bank, the State Banks, these
nationalised banks, then the commercial
professional bankers may be those who
banks. If at all there is going to be an
apex body, Government must come out with
a complete plan as to what will be the co-
ordination between these bodies. Only then
we can have the full idea, the full purpose,
of pationalisation.

The Prime Minister was good enough to
say that the banking industry would be left
in the hands of professional bankers. |
have only one word to say in this connec-
tion and that is that it must bz in the hands
of professional Commercial bankers, because
professional bankers may be those who
bave got only book experience, but this
needs persons who are in the commercial
line. Whatever Mr. Dandeker and my
other hon. friend might have said, 1 wish
that the word “commercial’ must be added
there.

St AWA A $IT : ITAL WA,
¥ wifEHE 40 3758 | SRA AT FATL :
Page 5, line 46,—
add at \h: end—

“The Custodian of the bank will act
by the advice of a board consisting of
representative of workers, creditors,
Government nomince, represcotative
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from Industry, Commerce and Trade
and persons having special know-
ledge of Banking system, accountancy
and economics.”

R T 9% W1 weeifeaw § @Y
%1 Y "o @ & fod wrsaw § w0
g W@, 9% gE 99 TR R
FLW FI W@ § q1 GNNFW F I W
adt g3 g Fwar § oa 5 ggH A g
Hga fam g 5 @-w M F sfafafy
@, %7 sfafafadi & w¥ § § amwar §
fe afisr mwmusd awg ¥ Q@
|51 W1 34T 39 IF & gfa @
asdr @ faes fau fadas d@ fear
AT

MR.
Kothari.

SHRI 5. M. BANERJEE (Kanpur) : I

want to oppose the Government's amend-
ments.

DEPUTY-SPEAKER : Mr.

MR. DEPUTY-SPEAKER : 1 will call
you later on.

Mr. Kothari may move his amend-
ment.

SHRI S. S. KOTHARI : 1 beg to move :
Page 6, after line 11, insert—

**(5) The Custodian shall be designated
as ‘Chairman’ from the date of
commencement of this Act.”

We bhave heard of the Custodian of
Enemy Property, and Custodizn of shares,
but with regard to full-fledged new banks
which will be public sector companies, I do
not understand what it means, unless it is
enemy property in terms of class war,

1 do not understand how you can term
as custodian, persons who will enjoy very
high status. They will also preside over the
Advisory Board and the Board of Directors.
Therefore, they should be designated as
Chairmen. This is a very simple amend-
ment. I hope Government will accept it.

MR. DEPUTY-SPEAKER : What do
you want Mr. Banerjee ?

SHRI S. M. BANERJEE : The amend-
ment tab'ed by Shri Samarendra Kundn
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gives the power to the Chairman, Here it
depends upon the free will to the Chairman.
If the Minister aceepts amendment No. 224,
then I will have nothing to say. If he does
not accept it, then I wlll explain further.
The present chairman is co-extensive.
Whether a particular Chairman of a parti-
cular Bank believes in nationalisation or not,
he will become the custodian according to
the law. My contention is Government
should reserve the right, should have some
power in the hands to change that particular
person if they so desire. 1 am opposing to
this particular amendment by Government.

" Let them accept the amendment of Mr.
Kundu,

SHRI TENNETI VISWANATHAM : 1
am also apposing it. They have supported the
nationalisation for good motive. After 24
hours their minds might have changed. The
original proviso is good enough. It says that
the Central Government may appoint any
other person as the Custodian of the Bank. It
is a beautiful proviso, It is an effective ans-
wer 10 all the criticisms made that the Govern-
ment are really perpetuating the old system.
But, on the other hand, here comes the Law
Minister with an amendment which binds
him. In that he cannot touch anybody.
Exactly what my friend from: the Swatantra
Party, Mr. Dandeker, said was that nobody
shall be touched. ©On the other hand, the
original proviso was good. If they find it
necessary 1o change, they should change.
Here comes an amendment which unnecess-
arily extracts the power to the Government.
Sometimes, the person may not believe
in nationalisation. They are all supposed
to be professional man. While the Banking
Regulation Act continued all these years
while the Reserve Bank is exercising this
control over these deposits, they are used
only for concentration in a few hands.

16 hrs.

That is what we have been observing.
Somehow or other, the results we see do
not logically flow from what has been done.
They had perfect freedom, perfect control
and perfect regulation ; yet concentration of
wealth in a few haods has been the result,
These funds bad teen utilised only to help
big business, It is to undo this that Govern-
ment had the good idea of pationalisation.
But now they arc binding themselves
band and foot. Therefore, I would ask
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minister to with how the govern-
ment amendmeot. The other amend-

ments also won't be necessary because
wherever it is necessary, they will remove
the custodian ; otherwise, if they are good
men, they can continue.

SHRI GOVINDA MENON: CI. 10
deals with the head office, Custodian etc.
There have been very valuable sugges-
tions. Shri Dandeker did not move his
amendment and said he would not
do it provided I would assure him that the
management of the bank would be entrusted
to people who know banking business. The
Prime Minister has said—I think repeated it
—that is the idea. Therefore, there need
be absolutely no anxiety on the part of
anyone in this House that we are going to
import anyone else who doss not know the
A B C of banking to run these banks.

SHRI KANWAR LAL GUPTA : No
political appointments,

SHRI GOVINDA MENON : Some of
these people may have politics.

That is a different matter.
avoid it.

We cannot

MNow arises the guestion of the custo-
dian. Three members have spoken about it
in different strains, Shri Lobo Prabhu,
Shri Ramamurti and Shri Kundu. Imagine
for a moment what happened. The Ordi-
nance was issued op 19 July,

ot sge T W # oA Far 2
fr s faars oeldioey &, sA+r A
T@r w14 |

LS o dee—)ls il gl ]
& oKl et Pakll SIS Ky &S &
[- =\

SHRI GOVINDA MENON: 1 will
come to that By virtue of the Ordinance
on 19th July, these 14 banks came into the
custody of the Government of India, Would
it have been possible for Government to
go about and find people who will run the
bank ? The practical method was to ask
the persons who were then Chairman to
continue as Custodians. There is nothing
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wrong in the word ‘Custodian’, They are
persons who hold custody of the banks on
behall of Government. I want to remind
the House that this was the word used when
life insurance business was nationalised some
years ago,

Shri Ramamurti and Shri Kundu do
not want the exisiing Chairmen to continue
as Custodians. The existing Chairmen are
professional bankers who have run these
banks. Unless these banks are prosperous
and flourishing banks, Government would
not have gone to nalionalise them. There-
fore, under the tutelege of these 14 Chair-
men, these banks have been flourishing.

Shri Sreekanatan Nair and  some
others want to provide in the Bill itself
that they will continue for only a month
ortwo. | want the House to consider
whether that kind of formulation is possible
in a Bill like this.

1 will now say why the

Shri Sethi kecame necessary. Cl.
says :

amendment of
10 3)

“The Chairman of the existing tank
holding office as such immediately
before the commencement of this
Act shall be the Cusiodian of the
correspanding new bank and the
Custodian so appointed...... "

We wanted 1o provide for a contingency
in which one or other of the Chairmen of
these 14 banks may say ‘I do mot want to
be there’. Thereforc, we thought this
amendment necessary. If they do not
agree, we can appoint other persons, It
is oot at all the intention of Government to
cause dislocation. There were friends here
who suggested that when the banks arc
taken over, the employces should be left
undisturbed. For a transilional period, we
want 1o sec that those who have been
working the bank upto now continue as
Custodians.  Other questions may arise.
Suppose they do not behave properly or
are not doing things well Sub-clause 4
meets that contingency as the custodian
shall hold office during the pleasure of the
Central Government. A suggestion was
made by Mr. Dar, as also Kabir who is not
here, that there should be provision that
they can be removed only for proved mis-
conduct, etc. The result would be to raise
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the position of t:‘l:lstod:ans :md ofhers te
the status of Government servants who are
governed by article 309 of the Constitu-
tion. That way we cannot carry on . the
management of commercial banks. Then
comes the point raised by Mr. Fernander
and Mr. Limaye regardiog salary. What
they-on the one hand say and what Mr.
Dandekar and others on this side say do
not go together. If you want persons who
know someihing about banking, with some
expericnce of banking, it may mot be
possible for us to get such persons for Rs.
2,000. Ifyou want to get as custodians
and managers persons on Rs 2,000 they
may not knocw anything about banking.
That is the difficulty we are placed in. But
I agree that there should ke no -extravagance
and that is the object of the Government
also. In the matter of the conduct of the
nationalised banks, Government has to
steer a middle course. They have to see
that the bank is run by persons who know
the business of banking, Becausc it is a
nationalised bank, an agriculturist walks in ;
he wants some money and he may say ;
give him some money. Or any man with
a small business goes in and he says : give
him some money. If inexperienced persons
are appointed that kind of thing will happen.
On the other hand we have to see that the
conception of credit worthiness is changed.
The old conception that only a man with
some property or huge accumulation of
holdings in gilt edged securities or otherwise
can draw from bank that should go. There-
fore, wé¢ must have an arrangement under
which co-operatives will  directly deal
with agriculturists and advances to the
agriculturists are also protected. With that
view we shall be drawing up a scheme which
would not be an autocratic scheme but
which will be placed before the House as
provided for under clause 30 in consulation
with the reserve Bank.

Mr. Limaye had a very interesting amend-
ment (o his credit that each of those four-
teen banks shall estalish fifty brances every
year and it would come to this: every
year 700 ncw branches of these banks will
be established. I think he did not consider
the consequences when he moved the amend-
ment.

At 7y faad : 9T § ) gareqe
wizg, AU cqIgE WE WET F A
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SHRI GOVINDA MENON : The
consequence will be that in the course of a
few years, the country will be flooded with
banks and nothing elsc.

SHRI MADHU LIMAYE
point of order. He has not

On a
read the

amendment. T quoted the number for him.
g 178 qfem |
SHRI RANDHIR SINGH : Let us

hear him.

MR. DEPUTY-SPEAKER : He is not
opposing the opening of branches in the
villages, Only he referred to the number.

st vy fawd - gAFr ATTEET 9370
faaret | & wad At § SEd @R
700 AT 21 FAAY, IAR F A G
&7 ¥ g1 g g ofw ®@ aF &
fau w21 2 1 A T1E A1 gfus @qg
T wHAT & 1| ¥ UF AT wiETHE 92q ad
g |...(e0@a ™), ATIFT AE AAAT 2
at 7 =mifad

SHRI GOVINDA MENON: I shall
stand corrected if there is a printing mistake,
because the amendment reads as follows @

«Notwilhstanding anything contained
in sub-c'ause (3) cvery corresponding
new bank shall establish not less than
50 brancbes per annum...” -

That is what 1 referred to :(—

wgut of which 25 shall be in rural
areas’™ etc.

What [ said is, if this is adopted and
incorporated, it will be a mendate in the
statute that 700 branches shall be opened
every year: 50 muliiplied by 14,

SHRI MADHU LIMAYE : Printing
error. )

- SHR1 GOVINDA MENON: That is
why I said if it is a printing error, ‘1 siand
corrected. _The idea is that there should
be branches where they are necessary. 1o
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a statute like this, where we lay down the
principles, we <aonot say how many
branches shall be opened every year, etc.
Therefore, 1 hope that all these amendments
will be with drawn ;and 1 accept Mr:
Sethi's amendment.

270

sit fagfa faw (Fidgd) : ¥ 50
FZ4 —zA91 Tfz z@, qzg, ardw
At qT gt | % fF WO aArE A
% 60-7 08T 77 & £t AR wA
Tifze &, adta, a1 919 FALT I OF
Fg e | g faq § a8 @ar g arn
ot ®eg a4 IHG AT F15 @M TE
afat & 1 T WA & A1 SEwr 9
zerfzar mar g 1 & Tgarg§ w9 wqq
#ifaw | fr g afal g7 oF g aad

TAAT | .. (s@FEE)...
SHRI R. D. BHANDARE : (Bombay
Centre) What is the procedure you are.

following ?  Afier the reply to the debate
on the amendments, you are allowing him
10 speak. i

st fawfa faw: g0 @ A
FET FA@N q gH A g 2
oo (AT ..

st Tt feg : § oF T s
arzdr § ff oF am g ST Fd g aw
I F ff 25 gMTHT ATATET ATy F1 AT
HITT d1 58 J@ & @ 37 A F &
gAY 241fF aia) 1 orardy gfewa & 57
AT Z1dT & 1 AT 9w i &) A
diq AF7 § a15g a1 Jgral 7 F I
a1 78f ? gafaq ¥ qanfw ag ¢ f®
w@at araq wem & w1E mifaww @A
aifzn | gAF g W FE WY
gegizz Al a6 § ar =i wg faud
NFREA AT & IT T A
FIFIT T 29 AT E dZ AAAE
A2 ... (WAEW) .. AT AWAE-.
T & 45 AT AT A1 FEI HAE
farad gfcsra, d%a€ sifgard), T ot
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[ s T fag ]

1Y & 1| TAF F1AT FY FIE DI W IG
g7 ¥ M g @ SEEr  wEAr
aifgn 1 50 wiede ¥ & 9% a4 §

MR. DEPUTY-SPEAKER : If you want
to open a debate a second time, that is not
possible now. You want some sort of
assurance ; he has said that every effort
will be made to open branches. keeping the
banking and other interests in view. Beyond
that, what assurance can he give ?

SHRI GOVINDA MENON : 1 am
ex'remely sorry that I have been misunder-
stood. All that I meant was that there can
be no rigid provision such as is contained
in Mr. Madhu Limaye’s amendment. But
the policy of the Government would be this.,
1 can give an assurance to friends here that
it will be our attempt to see that there will
banks in the rural areas.

SHRI RANDHIR SINGH :
cent of them,

SHRI GOVINDA MENON : And the
Resérve Bank has not said that they will
only be in towns. Unless the policy is to
open as many branches in the rural areas
as the requirements of the rural population
demand, it would be of no use, The
branches in the towns are intended to draw
the deposits, and we will have as many
branches as are required in the rural areas
to serve the purpose of the rural people
{ Interruption).

MR. DEPUTY-SPEAKER : 1 shall put
all the amendments, excepting Government
amendments, to clause 10 to the wvote of the
House (Interruption).

SHRI SURRENDRANATH DWIVEDY
(Kendrapara) : Sir, the Minister has not
said whether he is accepting or rejecting
the amendments that some of our friends
have moved to this clause.

MR. DEPUTY-SPEAKER : He said
that he was not accepting any amendment
except the amendments moved by Shri
Sethi. Unless he conveys to the House
and to the Chair his willingness to accept
any amendment, there is no acceptance of
any amendment, So I will put all the other
amendments together,
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SHRI KANWAR LAL GUPTA : Sir, 1
want amendment No. 147 to be put
separately.

SHRI GEORGE FERNANDES Amend-
ments Nos. 21 and 22 may be put separa-
tely,

SHRI S, KUNDU :
put scparately.

No. 224 may be

SHR1 NAMBIAR : Nuuber 324 also.

st wy fmd
qETE

IO AT HIE

MR. DEPUTY-SPEAKER :  Order,

order. The hon Member is not the master
of rules, Once the process of voting begins
no point of order can be raised. 1 am not
prepared to hear any point of order now.
I am pow asking hon. Members whether
they want any amendment to be put to vote
separately, If the hon, Member wants any
amendment to be put separately he may
tell me the number.

stng famy:3ar & at § &
O HHeHE TET A O F@9 &0 AU
gfaFrT 21

= T feg : 7g fawd ot @
qZi ard g FEA | FIRT wAEHT g9
Afacag @ AT a@ sz G E

ot vy foad : 178 ¥ 2 o fafzn
od & | Y FF Qo WMo #o Hlo F
I H g1 F IAR FT T F |
oY ugizg #1 W IEY NAAGZET Y
wE | &1 IFT FLFT a9 AT wrfga

MR. DEPUTY-SPEAKER : The ques-
tion is :

Page 6, after line S, insert

“Provided that where his emoluments
exceed Rs. 2,000 per month they shall
be reduced to Rs. 2,000" (1)

Page 6, line 9—add at the end —

*which shall
per month”

The Lok Sabha divided :—

not exceed Rs. 2,000
(22)
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Abraham, Shri K. M.
*Azad Shri Bhagwat Jha
Benerjee, Shri 5. M.

Bharti, Shri Maharaj Singh
Biswas, Shri J. M.
Brmahanandji, Shri,Swami
Brij Bhushan Lal, Shri
Dwivedy, Shri Surendrapath
Esthose, Shri P. P.
Fernandes, Shri George
*Gajraj Singh Rao, Shri
Gopalan, Shri P.

Guha, Shri Samar

Haldar, Shri K.

Jha, Shri Bhogendra

Jha, Shri Shiva Chandra
Kalita, Shri Dhireswar
Kameshwar Singh, Shri
Kapoor, Shri Lakhan Lal
Kundu, Shri S.

Kushwah, Shri Yashwaat Siogh

Achal Singh, Shri
Ahirwar, Shri Nathu Ram
Aga, Shri Ahmad

Ahmed, Shri F. A.

Amat, Shri D.

Amin, Shri R. K.
Ankineedu, Shri

Bajpai, Shri Vidya Dhar
Barua, Shri Bedabrata
Barua, Shri R.
Basumatari, Shri
Bhagavati, Shri

Bhandare, Shri R. D.
Bhanu Prakash Siogh, Shri
Bhattacharyya, Shri C. K.
Birua, Shri Kolai

Bohra, Shri Onkarlal
Buta Singh, Shri

Chanda, Shri Anil K.
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AYES L. 1 [16.24 brs.
Limaye, Shri Madhu
Madhukar, Shri K. M. AL
Mandal, Shri B. P, e
Mangalathumadam, Shri.
Meghachandra, Shri M
Misra, Shri Janeshwar =
Nair, Shri Vasudevan s
Narayanan, Shri
+ Nihal Singh, Shri
Patil, Shri N. R.
Ramji Ram, Shri e
Satya Narain Singh, Shri i ok
Sen, Shri Devan i
Sharma, Shri Yogendra
Shastri, Shri Ramavatar E R S
Shastri, Shri Raghuvir Singh - . . _.
Shastri, Shri Sheopujan - .
Shastri, Shri Shiv Kumar .
Thakur, Shri Gunanand
Viswambharan, Shri P,
Yadav, Shri Jageshwar

SAmd

NOES e

Chanda, Shrimati Jyotsna
Chatterji, Shri Krishna Kumar
Chaudhary, Shri Nitiraj Siogh
Chavan, Shri D. R. ‘
Chavan, Shri Y. B.
Choudhary, Shri Valmiki
Dalbir Singh, Shri '
Damani, Shri 5. R.
Dandeker, Shri N.

Das, Shri N. T.
Dasappa, Shri Tulsidas
Deo, Shri K. P. Singh
Deoghare, Shri N. R.
Desai, Shri C. C.
Deshmukh, Shri B. D.
Dhuleshwar Meena, Shri
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar
Ering, Shri D.

L

*Wropgly voted for AYES.
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Ganpesh, Shri K. R.
Ganga Devi, Shrimati
Gautam, Shri C. D
Ghosh, Shri Bimalkanti
Ghosh, Shri P, K.
Godwer, Shri Nanja
Gupta, Shri Lakhan Lal
Gupta, Shri Ram Kishan
Hazarika, Shri J. N.
Jadhav, Shri Tulshidas
Jadhav, Shri V. N,
Jagjiwan Ram, Shri
Jamna Lal, Shri
Kahandole, Shri Z, M,
Kamble, Shri

Karan Singh, Dr.
Katham, Shri B. N.
Kavade, Shri B. R.
Kedaria, Shri C. M.
Kesri, Shri Sitaram
Khan, Shri Zulfiquar Ali
Kinder Lal, Shri
Krishna, Shri M. R.
Krishna , Shri §. M.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri -
Lobo Prabhu, Shri
Lutfal Haque, Shri
Mabadeva Prasad, Dr.
Maharaj Singh, Shri ~
Mahida, Shri Narendra Singh
Majhi, Shri Mahendra
Mandal, Shri Yamuna prasad
Marandi, Shri

Master, Shri Bhola Nath
Masuriya Din, Shri
Mehta, Shri P. M.
Melkote, Dr,

Menon, Shri Govinda

Minimata Agam Dass Guru, Shrimati .

Mirza, Shri Bakar Ali
Mishra, Shri Bibhuti
Mishra, Shri G. S.
‘Mody, Shri Piloo
Mrityunjay Prasad, Shri

Mukerjee, Shrimati Sharda
Mukne, Shri Yeshwantrao
Murti, Shri M. S.
Naghnoor, Shri M. N.
Oraon, Shri Kartik
Padmavati Devi, Shrimati
Pahadia, Shri Jaganath
Paichoudhburi, Shrimati Ha
Pandey, Shri K. N.
Panigrahi, Shri Chintamani
Pant, Shri K. C.

Paokai Haokip, Shri
Parmar, Shri Bhaljibhai
Parmar, Shri D. R,
Partap Singh, Shri
Parthasarathy, Shri
Patel, Shri Manubhai
Patel, Shri N. N.

Patil, Shri Anantrao

Patil, Shri Deorao
Patodia, Shri D. N.
Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi Shri Mohd. Shaffi
‘Raghu Ramaiah, Shri

Raj Deo Singh, Shri
Rajasekharan, Shri

Ram, Shri T.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Sewak Shri Chowdbary
Ram Swarup, Shri

Rama, Shri M. B.

Rane, Shri

Ranga, Shri

Rao, Shri K. Narayana
Rao, Shri J. Ramapathi
Rao. Dr. V.K. R, V.
Reddi, Shri G. S.

Reddy, Shri Ganga
Reddy, Shri R. D.

Reddy, Shrimati, Sudha V.
Roy, Shri Bishwanath
Sadhu Ram, Shri

Saha, Dr. S. K,

Saigal, Shri A, S.

Saleem, Shri M. Yunus
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Salye, Shri N. K. P.
Sambasivam, Shri
Sankata Prasad. Dr.
Sant Bux Singh, Shri
Savitri Shyam, Shrimati
Sayeed Shri P. M.
Sen, Shri Dwaipayam
Sethi, Shri P, C.
Sethuraman. Shri N,
Shambhu Nath, Shri
Shankaranand, Shri B.
Sharma, Shri Madhoram
Shashi Ranjan, Shri
Shastri, Shri Biswanarayan
Shastri, Shri Ramanand
Sheo Narain, Shri
Sher Singh, Shri
Sheth, Shri T. M.
Shinde, Shri Annasahib
Shiv Chandika Prasad, Shri
Shivappa, Shri N.
Shukla, Shri 5. N.
Siddeshwar Prasad, Shri
MR. .DEPUTY-SPEAKER : The result*
of the division is :

Ayes 42 ; Noes 177,
The *‘Noes’ have it.
The motion was negatived.

MR. DEPUTY-SPEAKER : Now I am
putting amendment No. 147 to the vote of
the House.

Amendment No. 147 was put and negatived.

MR. DEPUTY-SPEAKER : Now I am
putting amendment No. 178 to the vote of
the House.

SHRI MADHLU LIMAYE : As corrected,

MR. DEPUTY-SPEAKER : Yes, as
sorrected.

) Amendmeny No. 17871, was put and negaative.

MR. DEPUTY-SPEAKER : Now | am
putting amendment No. 324 to the voie of
the House,

SRAVANA 9.

1891 (SAKA) . Trangfer.af ..
‘Undertakings) Bill
Sinha, Shri Mudrika

Sinba, Shri R. K. _

Sioha. Shrimati Tarkeshwari
Snatak, Shri.Nar.-Deo

Solanki, Shri 5. M, -
Somani, Shri N. K

Sonavane, Shri

Supakar, Shri Sradhakar

Surendra Pal Singh, Shri

Sursingh, Shri

Swaran Singh, Shri

Tiwary, Shri K. N.

Ulaka, Shri Ramachandra
Veerappa, Shsi Ramachandra
Venkatasubbaiah, Shri P.
Venkatswaniv. Shri G.

Verma, Shri Balgovind

Verma, Shri Prem Chand
Virbhadra Singh, Shri

Vyas, Shri Ramesh Chandra

Yadab Shri N. P,

Yadav, Shri Chandra Jeet

7

Amendment No, 324 was put and negartved

MR. DEPUTY-SPEAKER : Now [ am
putting amendment No. 224 to the vote of
the Honse.

Amendment No 224 was put and negatived.

MR. DEPUTY-SPEAKER : Now I put
amendment No. 375 to the vote of the
House.

Amendment No. 375 was pur and negatived
MR. DEPUTY.SPEAKER : There is
Government amendment No. 128 moved by
Shri P. C. Sethi.
The Question is :
*Page 6, line 6,—

afiér **Central Government may",inserr
*if the Chairman of an existing bank
declines to become, or to continue to
function as, a Custodian of the
correspondiog new bank, or" (128)

The motion was adopted,

*The following Members also recorded their votes for NOES : Sarvashri G. S. Dhillon,
M. G, Uikey, Shashi Bhushan, Randhir Siagh, Bhagwet Jha Azad and qua; Smgh Rao:.

tCorrected Amendment No. 178, see col..

.24
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MR. DEPUTY-SPEAKER : Now I put
all other amendments together to the vote
of the House.

Amendments Nos. 72 to 75, 94 to 96, 186
225, 322, 323, 352 and of Shri S. S. Kotharl
were put and negatived

MR. DEPUTY-SPEAKER : The ques-
tion is

“That Clause 10, as amended, stand
part of the Bill”

The motion was adopted.
Clause 10, as amended, was added to the Bill

MR. DEPUTY-SPEAKER : Before 1
take up clause 11, as 1 said this morning,
we had allotted some. time. and that time
had been exhusted lomg ago. I am wvery
reluctant to apply guillotine because it is an
important measiire”and I 'want to give as
much opporwnity as possible to hon,
Members. But even- then there is a limit. I
find it difficult. 1 put it to the House.
There are two courses open. There isa
diseussion wnder Rule 193 on law and order
sitvation in -Delhi at 5 O'Clock today. I
sugggst it could be taken up next week...

SHRI KANWAR LAL GUPTA : 1
don’t 'mind. -

© MR. DEPUTY-SPEAKER : ...and we
‘may comtinue tlause-by-clause consideration
of the Bill till 6 O'clock. and at 6 O'clock we
may apply guillotine in respect of remaining
clauses other than those which have been held
‘over ‘for tomorrow, Those clauses will be
excluded.
SHRI SURENDRANATH DWIVEDY :

How can you apply guilloiine today ?
{interruptions)

‘MR." DEPUTY'SPEAKER : With the
concurrence of the House, we have post-
poned four or five claoses.

. SHRI N. DANDEKER : Let the clause-
by-clause consideration go om only till
5 Q" Clock. We cannot go on beyond that.
We bave got other engagements also. We
should stop at 50" Clock and tomorrow
we can go longer. We will see tomorrow,,
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MR. DEPUTY-SPEAKER: :- Then,
tomorrow, we will apply guillotine,

SHRI TENNETI VISWANATHAM :
What is guillotine in regard to a” Bil?1
have not understood it.

MR. DEPUTY-SPEAKER : You will
find other instances also. The Business
Advisory Committee recommends time. As

* we progress, we extend time. But thére is

some limit somewhere,
time four times.

I have extended

SHRI P. RAMAMURTI : My submis-
sion is that the Government itself has not

-been cooperative in this matter, In this

matter, the Government is to be blamed.
At the last minute, they go on bringiog
forward amendments after amendments
with the result that you have to hold over
certain clauses. When that is the position,
why try to guillotine it 7 Let the other
Members also move amendments and speak
on them, It might take half an houror so
more, If you are not able to finish by 50’
Clock, you need not apply guillotine. Let
us go Over tOmOrrow, )

MR. DEPUTY-SPEAKER : Tomorrow
we will apply guillotine.

SHRI D. N. PATODIA : It is the
fault of the Government. . We cannot agree
to this.

SHRI SURENDRANATH DWIVEDY :
You say that some time has been fixed and
that scheduled has to be followed. We agree
there, but the whole thing is this. As you
know, we wanted 15 hours, but these people
were not prepared for it.. Now it will go
for more than !5 hours, but in a very
haphazard manner. Tomorrow we are going
to get new amendments ; we have to study
them, consider them and then go over to
the -other Clauses. . To .say that you wouid
guillotine it would be very unfair .; that
will be contrary to the practice that we
have been following. Guillotine:cannot be
applied to this Bill because Government has
been bungling from the begioning. They
wanted to stall the progress of the Bill, The
Law Minister had the cheeks to say that.
These people have not applied their mind
to the Bill. They wanted to get it passed.in
two days..,
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*. SHRI GOVINDA MENON : Don't
guillotine me,

SHRI SURENDRANATH DWIVEDY :
A person so irresponsible as that should be
guillotined.

MR. DEPUTY-SPEAKER : Now let us
g0 to the next Clause,

Clause 11— Corresponding new bank to be
guided by the directions of the Central
quemmmr] .

SHRI ABDUL GHANI DAR : I beg to
move :

Page 6, line 19,—
add at the end—

“if the Supreme Court does not

nullify it (76)

SHRI D. N, PATODIA : I begto
movye :

Page 6,—

for lines 14 and 15, swbstirure—
“involving' ‘public interest ms the
Reserve Bank may, whenever neces-

sary in consultation with the Central
. Government, give." (100)

Page 6,—
omir lines 16 10 19 (101)

SHRI SHIYA CHANDRA JHA : I beg
to move :

Page 6, line 15,—
after “Bank”™ insert—

“and the the

employees of that Bank".

representatives of

13
SHRI P, C. SETHI : I beg to move :
Page 6, line 13.— '
(1) for *function”, subsriture—

“functions™ ;
(ii} for “direction”, substitute—

“directions™; - . (129)
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SHRI KANWAR LAL GUPTA : [ beg
{0 move :

Page 6, line 15,—
add at the end—

“subject, however, to the condition
that there shall be no intervention in
the day to day administration and

affairs of the bank.” (148)
SHRI MADHU LIMAYE : 1 beg to
move :
Page 6,—

after line 19, insert—

*(3) Every corresponding new bank
shall wtilise the additional deposits
received by them over the deposits
as on 19th July, 1969 in lending to
various sectors of the economy as
per the proportions specified in this
behall by the Central Government
and such proportions shall not be less
than the undernoted ~percentage :—
Small-scale industries 20 per -cent
Agriculture-small farmers 40 per cent
Self-employed persons 10 per cent.

(4) Notwithstanding  aoything con-
tained in any law at present in ‘force,
the Central Government shall appoint
a ope man Tribupal with a person
who is or has been or is qualified to
be a Judge of a High Court or the
Supreme Court to go into complaints
relating to cases of corruption in
sanctioning of advances or  other
facilities by the various authorities in
the corresponding new banks, the
minimum punishment for which shall
be two years imprisonment extending
upto five years.™ (179) d

SHRIMATI SHARDA MUKERIJEE
(Ratnagiri) : I beg to move :

add at the end—

“and in accordance with the policies
laid down by the Apex Body.

The pationalised baoks as specified in
the First Schedule and such .other
banks which might hereafter be
included in the First Schedule shall
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[ Shrimati Sharda Mukerjce ]

be subject to the credit policies laid
down by the Apex Body and shall
observe the percentage allocations to
the different sectors of the national
economy”’, (199)

SHRI LOBO PRABHU : I beg to move :

Page 6, line 14,—

for “*Central Government" substiture—

(226) -
SHRI N. DANDEKER : 1 beg to move :

- Page 6, lines 12 to 15

*Parliament™

for sub-clause (1) of clause 11, substitute—

“Subject to the provisions of this Act,
the provisions of the Banking Regu-
lation Act, 1949, as applicable to the
existing banks immediately before the

commencement of this Act shall
apply to the corresponding new
banks”. (287)

SHRI BIBHUTI MISHRA : I begto
move :

Pages 6, line 14,—

after “involving” inserr “‘rural” (344)
" Page 6, line 17,—

after “involving" insert “rural.” (345)
SHRI SHASHI RANJAN : I begto

move :
Page 6, line 14,—
for *Central Government" substitute—
“Governor of Reserve Bank™ (353)
Page 6, line 15,—

for “Governor of the Reserve Bank™
substitute—

*Central Government” (354,
Page 6, lines 17 and 18,—
for *Central Government” substirue—

“Reserve Bank™
Page 6, line 18,—
for ““Central Government™ substitute—

“Reserve Bank.” (356)

(35%)
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ot ay fomd : wisdz § aga @
Tafaai , § w9 gdq fafafex =
gt

SHRI SURENDRANATH DWLVEDY :

. Before you call upon anybody to speak, I

would like to say this. Tomorrow the
Government is coming with new amend-
ments on as many as six or seven Clauses.
Tomorrow we would practically bave only
one hour for this because I do not think
that before 2 O'Clock it would be possible
for us to begin 1he discussion on this Bill.
The Private Members' business starts at 3.00
P.M. Is it possible for us to finish all these
Clauses and also the Third Reading within
one hour 7 Is it at all possible ? It bas to
be held over to the next week ; it cannot be
finished tomorrow ; within one hour we
cannot finish it,

ot gATAE A 99 FA gAE
TFR & gHezdz fadr aq @ axar @
& 3a% wizdza W g7 A A AT
2 97 | g Y AW Ag & fF g
FY aUF ¥ F47 wHEHE WA T § FifE
it IAFT 1 Ag wgA v 9aw) A
T wHEHET FET & | IT% wWizHe WA
¥ 717 99! g4 @E FE@T M W
fag gu wa¥ @1z § wisHe ¥ awa &
WX @HAIT ®1 faS {900 a1 g
Y A g g

MR. DEPUTY-SPEAKER : We shall
discuss about time and everything tomorrow.
1 cannot say anything now.

= waTam g AT AW § FIA0
ag & fs w9 g F aww A @
g fragaaas =g wiisdiz W W
= mHsHe WG, oal wign, 99 faq
qET | & "9F FU FER F FAT
qrgar §, uHt Al | wwgam g fE
AT §1 g wiEHz AT | IF I
w9 &1 frenfea agi s arfgd

MR. DEPUTY-SPEAKER : I .have al-

ready assured the House about the new
amendments. .. (Inferruptions) - -
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St wegs T B : I9IEAE HENET,
¥ w19 a1g F1Arq¥e Far garfad @
fae oo wieliz 97 Aigm | Fgar
Srgar g s -

AZIATT & § gEAIT FIT qgidA
fameg & @ = RaF a1 e
FIT G |
afEd axvta mfas &

‘“BRAG AL & W &1 W F@
A @aT Ag |’

o IAF gEd g 2 5 g
gz qar Agl § f5 ag #m wwA v
wE ) ag gaAr a1 wAy § fF
gfewr aiet ag st & fF gw gEAw
Ayl ¥ e A & gasr aifadr
Tt | EF &, SAEr mfad SR
afeq ee% Iz ag vg7 & P g
WAET 431 & SAAr &1 W & IEET
haNT FT I | g@ 1T F AT O fo
gadl & f& sme ag aref a« o1 wifedr
eI 9iE ALY gEAr wifgy & ag
GHAT FT |
cakamolyl 1y dillae st ]
UyS ayasS aple & 0 am - g
y2 i Shial 2] eda g0 Spe lgn
—& yp Wely U e - Wy

Tl P VTS VR U VN
2 F90 gt JO feda 5 gh (9K
loas ylai
= é ‘_‘_,..JLE |_.tr'-‘1' g,“ﬁ-!
B pd o Ol b Uy b
o e ole S e
&Xy J-,i "JI S a8 eda dS U] c[
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s 8 il & e Sl 5 Wl
Ut usbelaa 0l o &5 gan Tl
SRl ety S ) - Lo & S
o) - Kale sty O] - 8 Ked
P S & e B & oomy Sl
dagi Kl v 0p 33 K3l 4o foss 5K
P e e gl ] - K S
Poth S & SIS a Ll e
5 & Jala L ot u*?;l AR d”ﬂ
[ - U2 chasd
16.36 brs.
[ SERI K. N. TIWARI in the Chair,]

SHRI D. N. PATODIA : My amend-
ments are 100 and 101. One particular
thing that is moticeable and conspicuous is
that the Reserve Bank has receded into the
background and the Reserve Bank has been
bypassed. The Reserve Bank has been func-
tioning more or less as a department of
the Finance Ministry. This Bill proposes’
that most of the important decisions with
regard to the policy, with regard to the
constitution of the advisory Board, with
regard to the constitution of the Board of
Directors will now be handled directly by
the Cenitral Government in some cases io
consultation with the Reserve Bank. The
Reserve Bank over all these years had
developed and acquired an expertise and
intelligence over the banking activities,
They were working satisfactorily and succes-
sfully, The commercial banks and the
Reserve Bank had very good relations with
each other. Secondly keeping this Resrve
Bank in between the Central Government
and the Commercial Bank would have pre-
vemted in future these banks to work as a
department of the central government.
Therefore, in my opinion, it is a very wrong
decision to acquire power direct by the
Central Government bypassing the Reserve
Bank. My amendment, therefore, is a
very simple one. What I have suggested is
that in respect of all these matters parti-
cularly in respect of carrying out the poli-
cies of the baoking, the decisions should be
taken by the Reserve Bank of India and
whenever mecessary in consultation with
the Central Government and not by the
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Central Government as originally proposed
in the Bill

st frawr wr . wmfa #diam,
O e A 11 9T 113 Fo qT g
FaTs o Fgr aar g

““Every correspending new bank shall,
in the discharge of its function,”

FEH AT 7w fz fead a5 &
1z § TE@AT mEar g 5

“and the representatives of the emp-
loyees of the bank.”

FEIT TH A0 FI@IET §F &I
ForRdn, wuy fa= T aow faaet ¥
qaifas w1 3u¥ qag ¥ fad Iw
FAFEIY ) U EngT ag & f fmd
aF ¥ A FHT G IAST |AIg ar o,
q19 §19 W A FHAIY FLANST dF FH
W FQ@ § I7% 9 FFdeefea g1 e
1 geTg |

41 F UEAFW F G H ag
fatas zw wgq 9T AR fegra &
garfasw @ At g f5 omiy aF &
jafms fafedam Y, s@ 9 w= ok
gmT & Feul g1 A fegfa ¥ g
IEU AT 2, ag sfAgE F aFrAT
g f& o1 @ ghwa & %0 § w9 a@
g 9% ot 391 M wFEAr ¥ g9 dz
#1 wigsx faar T S8 @
UCHFT T § q17 451 1 #9
faaat & gaifas 9 faag 35 & a7
H. O®AIZ & IO, A1 UL
I HATSR & AR & garfaw ag
Tifedr @ ar g 5 a1 & saafay
&I W AASHz, sqedr, ¥ wifms fear
iy wifgz 2 fs g7 3% sHofeai 1
T & mfad F@1 g @
mafay 7% wfa-fafeat & a5
sgaedT & wraeq H 3T gag S ey
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w1 g AAeiz ¥ eww fgar s
TAT FTX O & AT IR F FIH W
qw@ & I, S wivfaai @er @R
X 9% @ guik @imfas 9 @ r
F qfF gt

SHRI P. C. SETHI : My amendment
No. 129 is only to correct the ‘printing mis-
takes on p. 6, line 13.

ot wacena e ¢ qwafy i_raftaw,
JugmeT 148 ag E fF g W T A

,w’tgfaitarﬁr’:

“subject, howevér, td the condition
that there shall be no intervention in
the day to day administration and
affairs of the bank™.

#% fa=, »ff qfear, § ot $g F@
qAcevagnaadi § Aawwaig &
Ty F99 H &1 egaedr &1 A€ &, UE
fasge % &, #4ifF 9@ g@ER ¥ d@0
FT s an far @, @ saFt Aifa
fagifia &@ &1 wfgw @ a@wT R
grar sifgg | & o9 919 F1 79 qqear
1 wanra ®3a1 § & fogd 35 Faad ¥
AR FE & g g G a1
IEy & grEsg #@ AgAr Aifg faalfea
w11 fFq wfez f1 Aifq fraifa s@
F1 gfgwr, fFasr IO @ -
FEYL, TI-EF0 TSRIT HIT ATT-Shed
geedve wifg 1 feaari smz 3ar ¢, ag
fadia 3 71 AfaF 1T GTHIT FT ZAT_
Tifge 1

e @A § g% oF ofsdea g,
fogs @y ¥ § §were ¥ gmiRe
Tigar g1 gHeC g fe a8 &t g
gefafredas & s &1 z@w g,
darfs ofees d92T F gae @eqEl §
gt aF garwr | ww wgw g fe
gATEfzE FTAaA 4% ¥ wra-Efea ww
FHE F) 77 A@ AT faar . @
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AT OF WX &% § W) w79 Y 2@ @@
¥ F1 AT foer, wafe siva ¥ #E
fergfedt adf &t ot | &) awar & e w0
T wdian, m s A ¥ steard Aan, o
fedt 35 & afusdr & «3F f5 3T
fevaf@t & g 1 A7 2 faar sy
S F0 & qrg F19 997 F@ F A
g ani 7Y ¥R usfafadaa § @
q%g F1 qQ@a Ag1 gt fgg |

7% feafq qmgziiza a7 1@ awaT @
f& =t w1 wgien v fF g wgw aras
T 8, g A ATFT FT To d¥o o ¥
T Srar &Y, 9eT emaz wT faar am
OqY AT F AT 7 FATT FT @HGA
FWEgr A agomg agAT g R IAT &
feanfafza & sm & fdt wwe
zaa A8 faar amaar, ooz qvE-
fewm wafaetaw & af &M, afes
Feig A F fzaar efw | 3g
AxdfF zaxr 8 udfaswm &1
frogfemr g, afdT oa gu I €%
g FI9 WG Aw § A FHAE &
Livicll
st vy fomd : wefs wRizg, 8%
Hataq § 1 qafqar graf § & A9
gur FT 9, AIfE w1 wgiza i
gz & dFSIE A7 &1 | W HEET g
qHIT R ¢
“Every corresponding new bank shall
utilise the additional deposits receiv-
ed by them over the deposits as on
19th July, 1969 in lending to various
sectors of the ecomomy as per the
proportion specified in this behalf by
the Central Government and such

proportion shall not be less than the
undernoted percentage —

Smail-scale industries 20 per cent
Agriculture-small farmers 40 per cent
self-employed persons 10 per cemt™

fedts 99-asfg Aiswr § w19 aE
qeaTd 87 ¥ o Fe a7 § v 9

SRAVANA 9, 1891 (SAEA)

Frausfer of . 190
Undertakings) Bill

T AraATHl 9T Wik qeT-sfaw &R
st g femmar g & gnwarg fE
faadt Qs g7 AIFT & T SAM 9T
aarf &, 0T IaAT g FAr qx T
g, @t wrw gew Y graT §3 A
gt | St arg g awrR A fFar, &g
919 fasit &7 & «f gur &4 ag FEA AN
wraAFaragl ¢ f& fagh <tg wan @
a7l & feqrfoze agr d & @2 & &1

- fr fgd 3% & wiwsi ¥ are & aman

g 1oz 703509 a0 4T &3 IG-
97 1, AR WA W g -fry @l
& frer & wram ==f & SR
# wigs < wifaq frar fr = ds 3
Wt sarar G FreEwd B A9) far

T F1 adar 9z ¢ fF Fgerd
o T0&E &1 W AT AgrEat 6K
aEFd qx fAdx w3 ggar g W
av v ffa & A agen @, aw
aF §g i Frar ag §1owa §fFr
sgaeqT &1 faeare g WX & A7 Ay
O @ @AY G AT GHT AT,
F @ |y S EW ) #R gwE far
¢ 5 97 gt wsdig mARAY AT 45§
47 wfama fgear @t & wmar & & =40
guz £ & g7 73 fenrfaza, & 40 sfama
& fAc 3F & g o a@ @
gFar & fF g A ANAT A 37
qedi £ @, AfFT WA U IH AT F-
@ g £

it &@tr sAg & fF fegmm &
- @ir sty § e
IR F o F1E w9l A famam g @
fag ¥ gwiq fzar @ fF @iz sl &1
femfaza & & 20 sfrmw wwi fear
I |

#r Fep-wrrArE qEF 10

sfras 3 wr gwa faar § ) @S-
TrrAmE THe & e A & fov e,
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T A1, T3 A1 FIOMR AR Ay |

gr-giz @ I W "oAT FIE-gar
5= % fRqg &% zim weEz e
aifgy | sargRw & fao fedt 3fieee A
FEL 9l maAT gFE @ren § A azg 9
AT &7 %) FFG g1 § | WREF g
e T fF N TTE 1T 919, 57 g
FY sardl I AT AT FEF F 7A gEA
€I%aT, g9 99 ¥ WA HLA, ar 497
W=gT g1 |

IEY ag W T qTT ARSI
gg it &iF  waar

wa § wod gAY nidH 9 9 &1
W FWT § | W A IR AFAC4
FHIF H |

*Motwithstanding anythirg contained
in any law at present in force, the
Cenrtral Government shall appoint a
one man Tribunal with a person who
is or has been or is qualified 1o be a
Judge of a High Court or the Sup-
reme Court 1o go into complaints
relating 10 cases of corruplion in
sanctioning of advances or oiher
facilities by the various auihorities
in the corresponding new banks, the
minimum punishment for which shall
be two years imprisonment extending
up to five years "’

18 ¥ gwa wfeg @ §, WS
A @ wEirw @9 fF udlasw ¥
T ¥ ag QAU IO+ g fw TE F
st wigsd €T, wrEE § | g3
i og 9t 2 gum fEa@d #IT )
frmaaQt Y qwear wgr gfewa g
afeT w0 g st ) 99 F g &
srgar § & s A g1 AT = g
¥ g & w1 1| 3a% fag s sl
it qfigda #@ FY mramw@Far g Jan
TRFT QIZT Fg¥ §, @ ag s far
arg | ¥fea Tw fagta #1401 539 53
‘T G Ay oS € gEElE guir
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ganfa adizm, @0 @ frae wQ@
Ty € WY WAy & fF oo awar &
S1EY § ag aFrdt A aw HAC 200 FIY
FY gFidl & a1 60-70 Ty frema
geadl g ata & g1 &1 6 wfagrfat
) 8T a91 ® ot g v ar gEy At
FIE wraar A8 g7 a0 A § w
#3137 ¥ Fgar wwgar §, F N 990 w7
whiT agi g, fefas adf g, ga<wedt gismn
¥ ag ¥AT aiw @ @iE gt ar dar w2, &
|9 FATGT FY 198 F3 F1 Ja< g1 Afwq
1€ i@ mg ¥ 75 anE ¢ | awAr A
FAXF 1 gar & g g FaT A g2
At F faq #1% wfasy agf & @t &
FHGAT ATZATE |

SHRIMATI SHARDA MUKERIEE ;:
Mr. Chairman, Sir, my amendment is No,
199. Clause 11 reads as follows :

“(1) Every corresponding new bank
shall, in the discharge of its functions,
be guided by such directions in regard
to matters of policy involving public
interest as the Central Government
may, after consultation with the
Governor of the Reserve Bank, give.”

To this, I seek to add the following :
add at the end—

“and in accordance with the policies
laid down by the Apex Body.

The MNatiopalised bank as specified in
the First Schedule and such other
banks which might hereafter be in-
cluded in the First Schedule shall be
subject to the credit policies laid
down by the Apex Body and shall
observe the percentage allocations to
the different sectors of the national
economy."”’

We have had the WNational Credit
Council functioning for the last six months.
In the last few days we have heard first
that the National Credit Council is 10 be
wound up and that there would be an Apex
Body. Once again, we hear that there is
pot going 1o be an Apex Body, From
this ¢lause, it appears that the entire control
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of the resources and allocation of credit,
etc., will be inthe hands of the Ministry
of Finance and wi!l be directed through
the Reserve Bank of India. As you know,
some years ago, there was quite a conside-
rable coniroversy over the fact that the
Reserve Bank, which was an independent,
autonomous body, was brought under the
purview of the Ministry of Finance which
in itself was wviewed with some doubt
by a large section of the people. In addition
to that, today, we have a situation where
the Ministry of Finance will have everything
done through the Reserve Bank of India.
In faet, it his been said qui:e ofien that
orders and dircctions were given to the bank
managers on the telephone.  They were not
even given in writing. This clause should
include a direction as to how the orders are
to be given, and we thou'd know what
assurance we can have that the credit would
be properly wilised.

It seems that this clause has been more
or less copied from the State Bank of India
Act, section 17 (2), with this exception that
in that State Bank of India Act where we
have said in this clause *“involving public
intercst” there is one addition *‘in accor-
dance with business principles”. It is all
very well to say that banks can function in
accordance with public interest, but in addi-
tion to that one must see that they also do
pot funciion in the manner thai some of
our public secior projects have been function-
ing. It is some:hing we really cannot afford
in the banking secior. Therefore, 1 would
request the Minisier to add this also “in
keeping with business principles™.

My third point is, 1 am inclined to agree
with my colleagues who have spoken before
me that unless you have a separate body
which is apart from the Government there
is going to be quite a possibility of political
considerations rather than ecomomic con-
siderations coming inio being. To avoid this
it is necessary, if you are not going to have
the National Credit Council, to have the
apex body with proper represeniation of
the Deputy Chairman of the Planning
" Commission, trade, industry and economic
technocrafts etc. Without that 1 do not
think that for ycars to come, when we are
legislating, we can lcave it entirely centrali-
sed in the Ministry of Finance,

SHRI LOBO PRABHU : Sir, this clause

SRAYANA 9, 1891 (SAKA) -
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concerns policies. The first problem of
policy that this clause is concerned with is
the investment of about Rs. 4000 crores.
The magnitude of this amonnt must be
realised. The policy here concerns also the
problems that may arise in following the
principles Jaid down for this nationalisation,
in carrying out those directives. That is
the second problem of policy. The third
problem of policy is the opportunity for
misuse of this large sum of money and
power and the opportunities of political
misuse of this large magnitude. Therefore,
we cannot dismiss the direciion of policy
simply by saying that the Cen'ral Govern-
ment in consultation with the Reserve Bank
will give directives. The Reserve Bink is
only “His Mas:er's Voice® and the officials,
the Chairman and the Directors are appoin-
ted by Governmeat. They have no indivi-
duality as such. Therefore, it means. as
many speakers before me have said, the
Central Government will have the final
power of decision. It therefore means
some official in the Central Government
will lay down what should be done in
respect of these (hree very important ques-
tions.

17 brs.
I have, therefore, suggested in my
amendment that Pariiament should be

substituted for the Central Government. [
woulid like to explain that by “Parliament”
I do not mean this whole body hzre but I
mean by “Parliament” a Committe of Parlia-
ment like the Estimaies Committee which
will represent all pariies and which can
give direciions on policy. It is a wvery
imporiant suggestion because this will
eliminate many of the grievances if we bring
to bear on “these guestions of policy the
best talent available, at least the best talent
which has been elected to this House. So,
1 would suggest to the hon. Minister that
he accept my amendment, namely, that in
place of “Ceniral Government” the word
“Parliament’” be substituted, *“Parliament™
implying a committee appointed by Parlia-
ment.

MR. CHAIRMAN :

t F3T & qeav . gA€FT A7,
Saw ar g wrme ¥ wrdar g fe 5T
w19 &9 fagg &1 &ifay | g &

Shri Dandeker.
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[ = saT am@ g ]
T wied) @ew i3 aran Ad) @ wafod
TR i fagr o w17 73 fawg o agw
TEFI AT |

wamfa wgaa : a3y wivedza
g, A% 17 |

SHRI BAL RAJ MADHOK (South
Delhi) : May I submit that we have our
other engagements and we have adjusted
our programme according to this 7 There-
fore we would like you to take up the
next item,

MR. CHAIRMAN : That will take
only five mioutes.
SHRI BAL RA] MADHOK : You are

.not going to finish it in five minutes.

MR. CHAIRMAN : 1 will call onl.g,r
Shri Dandeker and than tdke up the next
item.

SHRI KANWAR LAL GUPTA : Then
the Minister will reply, In this already
five minutes have gone.

SHRI P. VENKATASUBBAIAH (Nand-
yal) : This is an important clause. Of
course, Shri Madhu Limaye has said that
those who have not moved amendments
should not be allowed to speak but this is
a matter on which some of our Members
also would like to offer their opinion. 1
therefore request you to consider this matier
and allow some more time.

MR. CHAIRMAN : Others will be
given time but after we have finished with
the list of those who have move amend-
ments.

SHRI KANWAR LAL GUPTA : How
can they speak in support just in five
minutes ?

MR. CHAIRMAN : Not today.

SHRI KANWAR LAL GUPTA : Then,
bold it over.

MR. CHAIRMAN :

All right.

17.03 hrs.
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mmafa o1, feeeft & goaaY # @
@Al a9 § agHy 91 @Y & FEw
A FREAR T ¥ oqgy § fH A
agi I FeA g1 OUAT, FA qg0 HeA g1
AT | e, GRarE), A A sEAY
AMET AIET Fgdt a1 @ § 1wty
o, w9 rad feedt § ey E fradr
gafasqifedt wre & fwE-aa faosdt &
HIT FLET &, ST FAT AL 4T 1 T WS-
ik Frgd AfAgss a9 F afka
g & A1 g% 7@ ¥ @1a FgAT 94T
f& gaar 7 @F F a1z Wt wrw as gfew
F1 st wEag) s Tifed, sew gfwa
9 a1z ¥ A FCE

garafa &Y, A agr g — Frg R
Fe AT 2, IfH IUFT FG A TG q9H
2N g%k ww g fF AT S 5w
»iFs 2, &1 ITFT AT FT SFAF 8,
fF qg% a7 F gu, 39 WA @A FA
gq, ug¥ zaq1 sifet g, 7@ @ A
251 g% W miFel § §1§ wawad g
g ¥ mwiwe A1l FY aged! Ag T g%,
7 wiws @mi & w4 & faggfEr a8 &0
g, fagare 7 a1 aFd | 97 a5 gfaw
1§ 319 HIA AT IS0, T AF A
s fagmig g @r wvar f5 gofew
FART AT FT AFaAT § |

ag fad fesell &1 gaa @ &)
aifgar@g  go dto, gfamur, vama,
HIEIE & 97 qUS § Agh- W g &
X faeell ©F AT 5% F9 741 § @i
QT gH FE A ¢ [ 4§ TheC-gre-
WIZZ g Tar §, Wgi ¥ g § 6
qIOH § WwT & 1| gl F Qg-FEAAT
& weay, fabeq FTEET W gE F1a1-
Aty # Siwfeedzs #evw @ 1 @g
Tae-feere frard onar & faad fodr
ot #2020 W 25-25 war faar
smar g, agt fasc aF @7 8, o @@



